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Shri Bade: There ™must be some
time-limit. This has been there for
the last two years.
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Lokur Committee’s Report om
Soheduled Castes and
Scheduled Tribes
+

*682. Shri S. M. Banerjee:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri Mohammed Koya:
Shri Dighe:
Shri D. 8. Patil:

Will the Minister of Planning amd

Secial Welfare be pleased to state:

\(l) whether the recommendations
of the Lokur Committee have been
accepted Government;
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(b) if so, their effect on the Sche-
duled Castes and Scheduled Tribes;
and

(¢) whether ethe non-official orga-
nisations connected with the Sche-
duled Castes and Scheduled Tribes
Have accepted this Report?

The Deputy Minister in the De-
partment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
whole question of revision of lists of
Scheduled Castes and Scheduied Tribes
is still under consideration.

(c) The question does not arise as
the report of the Lokur Committee
was not sent to any non-official or-
ganisation for acceptance.

Shri §. M. Banerjee: 1 would like
to know whether it is a fact that the
copies of this Lokur Committee Re-
port were circulated among the Mem-
bers of this House belonging to the
scheduled castes and scheduled tribes
and, if so, whether any meeting was
held with them and what was the
reaction of those Members?

Shrimati Chandrasekhar: The copies
of the Report were given to the Mem-
bers of this House belonging to these
communities and there were two
meetings, on the 9th and 10th Decem-
ber, 1964. At those two meetings,
the Members felt that they
wanted further looking-into of the
Report and they wanted time t2 study
the report. Then, later on, we had
meetings with the Members belong-
ing to the scheduled castes and sche-
duled tribes of this House and the
other House in the months of Feb-
ruary and March and there, uf course,
we had almost unanimous views ex-
pressed by them as of the Govern-
ment.

Shri S. M. Banerjee: What were the
views expressed?

Shrimati Chandrasekhar: When I
said there were unanimous views, I
meant there was not much of a diffe-
rence of opinion. .

An hon. Member: About the Report?
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Shrimati Chandrasekhar: Not about
the Report; it is about the revision of
the lists.

Shri_ §. M. Banerjee: Since the elec-
tions are fast approaching and the
persons belonging to scheduled castes
and scheduled tribes are to fight elec-
tions and they are also the voters, I
would like to know whether the Gov-
ernment will not de-scheduie any
scheduled caste or tribe before this
Report is finalised and they will be
allowed to take part in the elections
as usual.

Shrimati Chandrasekhar: About
their being voters is not going to
affect them. There is no such desche-
duling going to be taken up now.

«About the general question of revi-
sion, as I have said, it is still under
consideration.

Shri Bibhutj Mishra: This report
was published long ago and all the
members have read this report. There
are certain scheduled castes to be up-
graded, but on account 2f interpolitics
and all sorts of pulling, the Govern-
ment have put down ‘his report in
cold storage. If this is a fact, may I
know what is the Government’s mind
at present?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): Firstly,
the report is not in cold storage. Se-
condly, there are no pressures to
which we are succumbing. Thirdly,
we have got to make a detailed study
of the various castes. Some are very
small and gome are scattered in va-
rious parts of the country and this is
a work which has to be done tho-
roughly and to the satisfaction of all
concerned. Therefore, I would say
that we are giving almost an urgent
and a very devoted consideration.

Mr. Speaker: Mr. K. N. Tiwary.

Shri M. R. Krishna: I have been
standingg You have not ealled me.
Sit.
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Mr. Speaker: What should I do?
Should I have all those who have

sponsored the question?
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Shrimati Chandrasekhar: I have
answered this question quite a num-
ber of times. I have said that ‘his is
not a report which we are going to
take as a bible. This is one of the
reports on which we are basing our
fina] decision as we have many other
documents also on which we depend
or which we resort to for our final
decision. This is one such report.

Shri H. C. Linga Reddy: May I
know whether on account of imple-
mentation of the recommendations of
this Committee, the number of seats
reserved for scheduled castes will be
reduced and if so, to what extent?

Shrimati Chandrasekhar: The ques-
tion of implementation does not come
in at all because this is one of the
reports which are guiding us.

Shri P. R. Chakraverti: Wil the
Government tell us the points high-
lighted by this Lokur Committee and
the complications resulting therefrom
which stand in the way of the Gov-
ernment coming to a decision for such
a long time?

Shrimati Chandrasekhar: As the
hon. Minister has already stated, it
is a very delicate subject and if we
schedule or deschedule in a burry,
there may be disadvantages accruing
to certain communities. So we are tak-
ing time to come to a decision.
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Shrimati Savitri Nigam: May I know
whether the hon. Minister is aware
that because of this delay, many tri-
bal classes and many people who
should be included in the schedule
are suffering for no fault of theirs.
‘The blocks which were sanctioned on
the basis of this report huve been
withdrawn because they could not be
included in the schedule. If it is so at
least descheduling may be delayed
but rescheduling should be done im-
mediately, Will the hon. Minister look
into it and do it?

Shrimati Chandrasekhar: No such
blocks were allotted on the basis of
this report. 1 do agree with the mem-
ber that there is suffering to the
genuine scheduled caste and scheduled
tribe members who have not been
hitherto included in the list and for
which we are taking steps to expedite.

Shrimati Savitri Nigam: I wanted to
know whether it will be done ex-
clusively or not.

Mr. Speaker: Mr. Vishwa Nath

Pandey.

Shri Kapur Singh: As 2 non-sche-
ed caste member, I seek your protec-
tion. Will the hon. Minister tell us
whether the Lokur Commitiee does
say anything about any enscheduling
and whether those that have been
kept out can also be included?

Shrimati Savitrl Nigam: For ex-

Mr. Speaker: No examples need be
given. The hon. Member wants to
know whether any attempt is being
made to reschedule.

Shri Asoka Mehta: We have to
bring forward a comprehensive le-
gislation before Parliament, and in
that comprehensive legislation we
have got to bring in both the resche-
duling and the descheduling. We
cannot do it in parts.

u‘tfuywww’riu: S, g7

afafe % wglaa sife qer oog-
o sfew wrfat st o et

AGRAHAYANA 10, 1888 (SAKA)

Oral Answers 6466

FTHT & ATH § W7 GCHTT 378 T
sifawn faoig A% & qgd =i aoer
¥ @ A T AN 6 9T 3w AR
¥ g wfafwar §?

Mr. Speaker: Would the State Gov-
ernments also be consulted before a
decision is taken?

Some hon. Members: They have
been consulted.

Shrimati Savitri Nigam: That has
been done.
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Shri Asoka Mehta: As has been
pointed out over and over again, we
had to consult the State Governments.
Then we found that there ware cer-
tain tribes or castes in regard to which
there was a sharp difference of opi-
nion. In a particular case, for ins-
ance, there wag a sharp difference of
opinion among Members of Parlia-
ment themselves from that State;
then, there was a sharp difference of
opinion among the Members of the
Legislative Assembly of that State;
then, there was a sharp difference of
opinion between the State Government
and the Member of Parliament. ...

any
the

Shri S. M, Banerjee: Is there
sharp difference of opinion in
Cabinet?

Shri Asoka Mehta: My hon. friemd
may join the Cabinet and then he
will know.

‘When such cases come up, we have
tried to ascertain in as objective a
manner as possible the real facts so
that no injustice is done 1o anybody.
This is taking some time. As has been
pointed out already, our work is al-
most finalfsed and when the Members

2
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meet again they will nave before

them the legislation.

Shrimati’ Savitri Nigam: n those
cases where there is unanimity it
should be done. -

Shrimati M. R, Krishna: May 1 know
whether the Lokur Commitiee which
has recommended the descheduling of
certain communities has followed any
definite criterion and whether any
yard-stick has been given to them to
find out whether any commuanity as a
whole has been benefited 1n the mat-
ter of education and economic stan-
dards?

Shrimati Chandrasekhar: This com-
mittee consisted of three members.
They toured all parts »f th: country
and they met various vurganisations
and leading members belonging to

o those communities, and they have
taken certain opinion from them and
then they have drawn their con-
clusion. We are not in any way bound
to follow their opinions.

Shri Subodh Hansda: Is it a fact
that according to the Lokur Com-
mittee’s report, the population of the
Scheduled Castes and Scheduled
Tribes will increase in proportion and
thig increase in population wil! affect
the number of constituencies, and may
1 know whether it is because of this
that the implementation of this report
has been delayed and Government are
taking so much of time? May I know
how far this is a fact?

: The
conclusion of the hon. Member is not
correct.

o R W woETT : ArAE FA
o1 7 e f @ O gy 3o Hey
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Shrimati Chandrasekhar: The ques-
tion raised by the hon. Member per-
tains to the area restriction. That
point also will be taken into consi-
deration when we take up the com-
prehensive legislation. When the Mem-
bers of Parliament met, there was not
much of difference of opinion and
they agreed on almost all the points,
but even after that, as the hon. Minis-
ter has pointed out, thdre were certain
differences of opinion, and if the State
Governments agreed, tie Members of
Parliament disagreed, and if the Mem-
bers of Parliament agreed, the State
Governments disagreed. So, there
were certain points which we had to
get clarified, So, we have oeen writ-
ing to the State Governments and also
the Union Territory administrations
for clarification. Besides, we have also
sought the assistance of independent
bodies like the universities and re-
search institutes for getting the clari-
fications.

o gow T woETy W g 9T
fr Toq G & FE q® T SRS
AR | T w R i ToT g
R ¥ RE g &
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Shrimati Chandrasekhar: Of course,
the Lokur Committee did not have
any member belonging Lo the Sche-
duled Castes or Scheduled Tribes. But
the members when -they visited the
various parts of the country had met
members belonging to these com-
munities, and the details of thse whom
they met and the organisations with
which they had discussions have all
been given in the report which is al-
ready in the hands of hon. Mcmbers.

Mr. Speaker: Next question.

Dr. M. M. Das: This is an important
matter. So, I may be permitted to ask
one question.

Mr. Speaker: Now, he may excuse
me.

Dr. M. M. Das: This question per-
tains to the Scheduled Castes. So,
may we not get a chance?

Mr, Speaker: I have given suffi-
cient time for this question already.
Dr. M. M. Das: Other Members may
have got the chance but we bave not
got it. You may kindly permit me to
ask one question.
Mr. Speaker: Now, I may be ex-
cused. I cannot go back.
Dr. M. M. Das: This is bad
Mr. Speaker: Now, next question,
Haldia Petro-Chemicals Compilex
+
*¢o2a Sfri P. R. Chakraverti:
Shri B. K. Das:
Shri Brij Bast Lal:
*Shrij Vishwa Nath Pandey:
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Shri Ram Swarup:

Shri Braj Bihari Mehrotra:
Shri Balgovind Verma:

Will the Minister of Finance be
pleased to state:

(a) whether proposals have been
received from France to set up Refi-
nery, a Lube Oil Plant and a Chemical
Fertilizer Plant at Haldia;

(b) whether it is a fact that the
Government of France have allowed
diversion of old credit for the Haldia
Petro-Chemical Project; and

(c) whether the Union Finance Min-
ister during his recent visit to Paris
raised the question of a fresh sanction
for credit for financing the above pro-
ject?

The Minister of Finance (Shri
Sachindra Chaudhuari: (a) Certain
French firms have submitied propo-
sals for a Refinery-cum-Lube-Plant.

(b) There have been ~o discussions
regarding any Petro-Chemicai Pro-
ject as such. The financing arrange-
ments for the Refinery are, however,
under discussion at present,

(c) Yes, Sir, so far as the Refinery-
cum-Lube-Plant is concerned,

Shri P. R. Chakraverti: What will
be the financial involvement in the
project?

Shri Sachindra Chaudhuri: The fin-
ancia] involvement wou'd be some-
where about 35 million dollars in for-
eign exchange.

Shri P. R. Chakraverti: Apuart from
this froeign collaboration may I now
whether Government are now giving
a new look to the overall scheme for
fertiliser production so tkat indigen-
ous production of fertilisers could be
encouraged?

8hri Sachindra Chaudhuri: Yes, we
are doing that; we are doing that us
closely as we possibly can. ’
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Shri B. K. Das: In view of he fact
that this negotiation has been going
on for a long time, are Government
looking towards any other source for
supply of finance for this oroject?

Shri Sachindra Chaudhuri: I do not
know; this has been going on for a
long time. I visited France only re-
cently, and after that, the negotiations
have started.

of femarg qiRg : W HelY
HERY F gefaar 3 Ffawey we T
F gravg ¥ qawmar | § qrAr Jrgan
g 5 wiw & wmar ot v 3w & oY
IYFT TqTAT HT FAT & oy wmor 7Y
¥ |aTT GTRIT FT G

e Shri Sachindra Chaudhuri: As I
have said, the negotiations are going
on with France. The question of hav-
ing other arrangements for starting
or for taking this up will arise only
when these negotiations are compieted
or have failed.

Shri Hem Barua; May I draw the
attention of the hon. Finance Minister
to hig statement wherein he says that
so far as the production of fertiliser
is conierned, he is going 10 depend on
indigenous resources. In that context,
may 1 know whether he visualises
that even in the production of ferti-
lisers on the basis of indigenous re-
sources, Government will have to de-
pend on some amount of foreign ex-
change? Then where does he want to
scek foreign exchange from in that
connection?

Shri Sachindra Chaudhri: Where t
is a question of fertiliser plants, the
question also arises as to indigenous
sources for the machinery and so on.
Where we might give a certain amount
of foreign exchange if we succeed in
this would be in getting some¢ raw
materials and so on, and that foreign
exchange we will have to orrange
from different countriese trom which
‘the foreign materials come.
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Shri Bhagwat Jha Azad: While ap-
preciating the latest fertiliser policy
of the Government, may I know whe-
ther the date of March 1967 is the last
date as said to the American fertiliser
company which wanted o come, or
there is going to be any change, be-
cause the view in America is tha: this
date has got no meaning, and that
our Government can be persuaded to
extend the date?

Shri Sachindra Chaudhuri: We can
only make our policy known. The
policy has been made quite clear, that
31st March, 1967, is the Jast date, with
this rider that if there is any serious,
worthwhile proposition which comes
before that date, that might be con-
tinued after that date, but no fresh
proposals are being inviled afler that
date. -

it wq foed : & S(rAAT TR
f& qr W wEEm T A ga At
1 A< § i Ffeargar T &
frr wewx &Y fagrqa wrawawaT
21 G WA F FT TN LE
3fen s FT &1 I@A Aq
qTHeT Ae w3 faar @ ag 3 e
60 EATT 7 FEHL HATY a1 4 |
TF T FEEY & @ FAT AT
W@l & At FT AT F 4 [
Ug qeT AEN WT QY | AT AT WA
HE AT A TEE A R A A=AV

Shri Sachindra Chaudhuri: This
question, as ] was saying, i, about
French negotiations about a refinery.
Out of that came the question about
fertilisers and now the guesticn whe-
ther the STC has entered into a con-
tract with a company which produces
ladies’ shoes. I must have notice for
that.

Shrimati Savitri Nigam: What are
the terms of reference of these nego-
tiations? May 1 know whetlier any
diversion of the old gredit for the
Haldia petro-chemical proectj is being
discussed with France, or a fresh cre-
dit ig being demanded from them?
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Keeping in view the importance of
these petro-chemical projects, I would
like to know from the hon. Minister
whether this credit is going td be
diverted or a fresh credit is going to
be sought.

Shri Sachindra Chaudhuri: As I
said, the negotiations are going on at
the moment, and therefore it would
not be proper for me to say that this
is what ig being suggested on the one
side, this is what we are suggesting.
‘What we can say is *hat we are trying
to get over-all assistance by way of
foreign exchange from France on the
best terms possible for us.

Shri Hem Barua: May I seek a
clarification from you?

Mr. Speaker: No. I anticipated that.

Indian Audit and Accounts Depart-
ment Employees’ Association

+
*603. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Finance bte
pleased to refer to the reply given to
Starred Question No. 779 on the 1st
September, 1966 and state:

(a) whether de facto/de jure re-
cognition has since been granted to
the Association of the employees of
the Indian Audit and Accounts De-
partment;

(b) if not, the reasons for the delay
in this regard; and

(c) whether Government propose
to lay on the Table the Rules with
regard to the recognition of Govern-
ment Employees’ Associations, old
and new?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) As there are at present uo valid
rules for recognition of Service As-
sociations, the question of de jure re-
cognition doe®not arise. The question
of according de facto recognition to
the Association is, however, being
processed Wy the Comptroller and
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Auditor General of India. For this
purpose, the lists of members of staff
associations claimed to be affiliated to
the All India Non-gazetted Audit &
Accounts Association, as received from
that Association up to 16th November
1966, are under verification by the
respective heads of offices to ensure
that they adequately cover the parti-
cular categories of staff the Associa-
tion purports to represent.

(c) A copy of the old Rules with
regard to recognition of Government
employees associations is Jaid on the
Table [Placed in Library. See No. LT-
7480/66]. The question of framing
revised rules for recognition of asso-
ciations/unions of Central Govern-
ment employees is under considera-
tion.

Shri S. M. Banerjee: Sir, I rise on
a point of order.

o W FANET § Arie
qIE HET I F& gW aqT g6 ;Y
| A@ArEw a1 faar  caew ww
qIET & o WIfgd | THF-UF afEs
THET T4 THA A g% a7 Mg |

ot @o AYo ¥t : AN ¥ AX
7 @A 5 oww w3 R K oady
Fg W OE |

WqW FEAG : N qF AT OHT HEAT
A gAT & 1 WA W g1 1 AvREN
srfeem zm &1

Shri S. M. Banerjee: The hon.
Minister stated that de facto recogni-
dion is being processed. Haif-an-howr
discussion was allowed and that was
not discussed because of lack of time.
The Deputy Minister, Mr. L. N.
Mishra answered a question put by
Shrimati Renu Charavertty whether
de facto recognition will be for all
puposes, and said that the de facto
recognition had been given for all
purposes. Today the Minister makes &
statement that it is being processed.
I want to know which is correct. In



6475" Oral Answers

the Minister within his right to make
a statement contradicting an earlier
statement by the Deputy Mimster?

Mr. Speaker: What 1s the pcint of
order? There may be a contradiction
between the two. But waat ule is
contravened? Mr. Banerjee should
have known this.

oft vy famd : o @, 1966 F
foer et & gA *1 wearEw A g fE
gfe mifeer S & FA9TQ WA
gfrm & werfuwifdi #1 qAm T
fat & w7 & Y ITFT WA & sty |

@ A W g H wE | ww A o
w1 78 F T fF oue s &Y

Sta I )

qwe #ged, & ®g F1 syH
1 faavaT & gara-wara w7 A A
SR § 1 %9 wrmar faonl, swa
T # A afqa armw fer v oag
7T 91

“% o g Q fra A oA
1§ fafraa fafe & 7 aar awar
g awr @ wwar @ f AR
framrfroe faer oft mTam @7

TOFT AqAG qg g § F FqA-FA9
HTAAT T AT AT | IIHAY Tg FE R
¥ fr wmx faw W 0% g1 1 oW WAl
TEXY GIEIAT FT AT F FT 91T FT
® ¢ | wifg@ER wifeex e Wy
o fradl & wee me & At ad),
aEfas Wregar, {8 det frarfaom w7
A fa §, S§F AT AR § T gy
a7 I faq ad fraw A Fa wo
&7 % agan g e Aot W e
X f5 37 fafrea & & Fa wqan
Q ol ? ggar w1 e @ e Ak nd
g W e ?

Shri Sachindra Chaudhuri: The po-
sition is this. In order that there may

« be, de facto recognition, the association
Jnust cover at least fifteen per cent
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of the employees which it claims to
represent. Lists of members ¢i affi-
liated Associations have been supplied
by the association itself and the last
list of members has come only
on 16th November, 1966. That is to
be verified and after that verification
is done we shall give de facto recog-
nition as quickly as possible, In the
meanwhile I can say that this asso-
ciation wag invited to meetings of the
dearness allowance commission held
the other day and the secretary-gene-
ra] was also invited to the inaugural
function of the joint consultative
machinery. It is not as if they are ig-
nored.

Mr. Speaker: Why was the Deputy
Minister positive that recogrition was
going to be granted or it might have
even been granted.... (Interruption).

Shri Sachindra Chaudhuri: The only
reason that I can give is that he pro-
bably hoped that the list of members
had already come in and all that was
necessary was to find out whether this
list fulfilled the condition of 13 per
cent. If the association itself has not
sent the list before 16th November,
how can I help it?

ft 7y foed : werer AT, AT
TF =TET AF AT § 1 qHq qeAl-
¥y AT a9 T AR WE A ¥
I FE |

@z wTh W gwfag @ fr
A gw-ged R Wt frwm @ ¥
7 1959 ¥ fraw & AR ‘mw wifew
oz 11 faarax 1962” &1 U TN
qN - 97 79 & | Y TR ae i
LT FAA 7, aEfas ARey
wreyeT & fAUF & 1 & s wrean §
w1 fe G g & fag o wE
fagaraet afr & 7 Wi g A
ﬁﬂmm'ﬂaﬁl:‘tﬁ'@ﬂw
1Y T g I AEAT g | A WY
T ¥ Y W S W9 %@ F 1 9g
wag ¥ g .
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(¢) Whether Government propose
to lay on the Table the Rules with
regard to the recognition of Govern-
ment Employees’ Associatiins, old and
new?

A fewt ¥ fou & mar | S
aruar & fog a8 frammaed agf o
Tg AATqT ¢ | 9T A € T ArmAT S
g FT gAY & | & A g g foqn
fedet wraar ¥ g, areafawdo § -
TR AAFTAT NEA A & foo s A
fraqat T g o afk e g @ &
T 97T IGH |V AL @ v §?

SR WRET . IR0 FEE W
g s ? ’

=t Ay faad : a7 wv7 7 & Former
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WET FAT | qZ AT FEIETO g |
T HEANTE ¥ TE AT § O

wemw W@Ww ;34 tq1ET AT
ATE? F 9@ FF 3R 7 9w W
fafrzs & @ &

Y wy fod ;39 & q@ A @fe
SR RQE ;AT AL

ot wy fard : wed0 @ §
Tz gad 7 A% qarq fear 3

Shri Sachindra Chaudhuri: I am
afraid I have not quite followed the
question which was put as a point of
order. Will the hon. Member vepeat
it?

Mr. Speaker: The question was that
the statement filed there, amended up
to 1962, contained no condition that
15 per cent of the membership is re-
quired in order to get de jure recog-
nition, and that now, a new condition
is being imposed. They want t2 know
whether anyg new rules have been
framed to get that de jure recogni-
tion.
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Shri *Sachindra Chaudhuri: Do I
answer this question that you were
kind anough to put to me or do I
have to answer that put by him?

Mr. Speaker: He might answer it.

Shri Sachindra Chaudhurl: [ was
going to say that so far us the rules
are concerned, up to 1962, they have
been put before the House. I have also
been informed that it is necessary to
have 15 per cent membership for de
facto recognition; it has to be checked
up. I have not got the ruies before
me and I will have to find that out
and tell the House.

it vy fod © weTw wEEw, W
YA FT AT TEY HAT & 1 AT F FqT
a1 ff AT F w7 & wr d6AT &

WCqW HERT W I |

ot A fomd ;A% war & 1 g9
FAFIT g1 AT & | QFITT ATRAT §
o HATT FI |

Qe WERY : WY A w3 49U E
tqTET MR ATET ALY AV THHL FHAT-
#rg fra Ao

st vy fomd : ge¥ed 98 w@T
g1 car§z wTh ATE W &eq 77 ¥ |
#17 fa S famfaw & oo frasmas
aft & 7 ag ¥¥ qev av )

weaw qfam ;. I wgr &
& ¥@ o, T A Ao

&t aqfemd : oF fraq st #
forar @ 7 % 9T AT yEeq w7 XET 0
weAEa T @ AT QA @ Faw AT
=@aeqT FT IW ¢ |

sreqy WA ¢ W 5g. AT |
~it g famd : gegiv w1 fear

wea givea : w g dfs |
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Shri  Surendranath Dwivédy: I
would like to know whether there is
any other union claiming recognition.
If not, what is preventing the Gov-
ment, after agreeing to give in de facto
recognition, to start meetings with the
present union and to establish a
healthy convention: that a  formal
recognition will follow after verifi-
cation of the 15 per cent membership?

Shri Sachindra Chaudhuri: When-
ever there is recognition given to a
union, it is recognised that tae union
has got the right to represeny its em-
ployees. If we do not know that there
is a certain number of people who are
employees and who are also mem-
bers of the association, how can ne-
gotiations take place?

Shri Ranga: I wanted to add one
word to the point of order raised.
' What has transpired now gives us an
inkling into the way in which the
answers to these questions are being
prepared. Are we to understand that
when the answer to be given by the
Minister himsel? is being prepared
by the Secretariat, they do not bother
to look into the earlier answers given
either by himself or by his Deputy
Minister, and the Finance Minister is
put into this mess of not knowing
what the Deputy Ministar had aid
and what assurance he had given to
the House? Now, the Minister himself
comes and gives a kind of legalistic
reply. Is that the way that the ans-
wers are to be prepared for this
House to our questions?

Mr. Speaker: I have myself told
him. The reason probably was—

Shri S. M. Banerjee: It was a defi-
nite statement given.

Mr. Speaker: I have cepeated that
he gave that assurance and I also re-
member that he said it might have
been given.

Shri Ranga: My point is, how are
these answers being prepared by the
Secretariat for the Minister? (Inter-
‘mption). Should it not be their prac-
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tice that when an answer is being
prepared to any question put in this
House, it is the duty of the S.creta-
ries concerned to look into the earlier
replies given to similar questions on
the same subject, because they must
be having a file for them?

—‘
Mr. Speaker: I agree it should be,

st 7y famd : ¥ soEy w1 e
@ R ?

U WA SqAedr F4T &
qT !

=t wq fafwa : a7 @r g ) €
@ FgEEr @fed gmy owaT
" AT F wgr £ S quer
frgwnast £, ag g@ aga T @Y & |
FEN w2 1 7 fod 9T ag S
WS WA AN fAwd
IFEIT AR | g7 § Gar A 2 fr
NeFE TN E AR F A
frawad §, faw & @ weft wgaw
#ave tear 2 ) faaw 368 37 9FI7E
“If a minister quotes in the
House a despatch or other State
paper which has not been present-
ed to the House, he shall lay the
relevant paper on the Table.”
A ARRA 7 GAE 9THE qEEgAr
atg fagm 9% X gAWT &, IF &0

A

Tz fmar 2, 35w ggww famm 3

et RN
fFar £

IR FmE AN

st wy foerd © 957 %81 T gz
faaw &1 -

Mr. Speaker: Order, order. He is
not quoting from any document. He
says he has this information that 15
per cent’is required.

Shri S. M. Banerjee:
rule?

Under what
T

Mr, Speaker: He has said he has
no rule just at present before him
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which lays down that 15 per cent is
required.

ot 7y fod : 9@ fRomEe &
gt §, v firq fraw & wiaga ?

Shri Radhelal Vyas:
proviso to rule 368.

Please see the

Mr. Speaker: Yes; what I have said
eomes under that proviso.

Shrimati Renu Chakravartty: The
Indian Audit and Accounts Union is
one of the most powerful unions in
the Central Government Employees’
Federation. Is it not a fact that even
according to the old rules for recog-
nition of a service association, all in-
formation relevant to such resognition
including membership has already
been submitted by~ all the unions
throughout India? The only argument
put forward by Government was that
the association has not held its con-
ference and elected the office-bearers
who were members of that particular
department. They held their confer-
ence and intimated Government the
names of the new office-bearers on
the 8th April and it was said that this
was enough for purposes of recogni-

tion, After that also, no recognition
was given. On the 1st September
again it was said that recognition

might have been given already. Now
why is it that the Auditor General
has now wanted fresh verification of

the membership of all the unions
which have alreay been recognised
for a very long time? Is this not

really trying play for time, so that
the promise made for de jure recog-
nition is being withheld to this power-
ful union?

Shri Sachindra Chaudhuri: The
hon, lady member will realise. . .

Mr. Speaker: They say that they
are as good as male members and so
they might be just addressed as hon.
members.

4

Mr. Speaker:
objection to it.

L]

Some have taken
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Shﬂhul Renu Chakravartty: [
take no objection to it. I only want
his answer.

Shri Sachindra Chaudhuri: Through
you, I wish to apologise to the hon.

member. As a matter of fact she is
a lady. 1 personally recognise her
as a lady. I have always done that

and I will go on doing that.

Sir, the rules of 1862 were struck
down by the Supreme Court. There-
after, regarding the question of how
recognition can be given de facto and
de jure, the rules are being consider-
ed by Government. I hope the rules
will be finalised shortly, I am just
as anxious as this House is that there
should be a finality in this matter. At
the same time, so far gs the member-
ship is concerned, they have a habit
of changing, as all other memberships
change. Therefore, we have still to
be satisfied that the members are a.
least 15 per cent of the employees.
Until 16th November, this had come
in, There is a cooperation between
the Auditor General’s office and the
employees of the union. In conse-
quence, I hope that having regard to
the wishes expressed in this House,
we shall have finalisation of this
matter at an early date. More than
that, I cannot say anything.

Shri A. P. Sharma: Sir, up till now,
according to the rules to recognise
trade unions, recognition is accorded
on a voluntary basis, but according
to the trend of the discussion here I
understand that if a union fulfils all
these conditions recognition necessari-
ly must be accorded to it. May I
know whether hereafter, after fulfil-
ling all these conditions, the voluntary
nature of according recognition is
also going to be changed and it is
going to be said that all the unions
which fulfil all these conditions must
be recognised?

Shri Sachindra Chaudhuri: My hon.
friend is asking me to give an assur-
ance on a fact which I cannot possi-
bly give because, as I have said, the
rules are being looked into by the
Government and as soon as the rules
are finalised I shall be in a position
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to give an answer. At the mdhent,
all that I can say is that we are as
equally anxious as the hon. Member
and the House to have the matter
finalised.

Shri A. P. Sharma: Sir, my question
has not been answered. I want to
know whether the voluntary nature
is going to be changed into compul-
sion?

Shri Sachindra Chaudburi: Until
the rules are framed how can I give
any answer?

Shri S. M. Banerjee: Sir, before
putting my supplementary I would
like to say that the paper which has
been laid on the Table by the hon.
Minister gives the amended rules up
to 11-9-1962. The hon. Minister has
then stated that in a judgment given
by the Supreme Court in 1962 the re-
Eognition of these rules has been held
invalid. When it has been declared
invalid, it was very improper on the
part of the hon. Minister to lay it on
the Table knowing fully well that
these rules do not apply.

1 would like to know whether it is
a fact that after the elections were
completed this is a new point, an
after-thought, of the Comptroller and
Auditor-General to get the names
of fifteen per cent of the names—he
.does not give the number—of mem-
bers, and the employees’ represen-
tatives are unable to give those names
‘because they feel that victimisation
~will be done; if so, may I know whe-
ther any protection against victimi-
sation will be given if they submit
the names?

Shri Sachindra Chaudhuri: I do
not know whether this arises out of
this question. So far as impropriety
is concerned, I do not know it is im-
proper to give information to this
House. I did not say these are valid.
1 only said that these are the old
rules. Again, I have said that these
have been struck down by the Court.
Therefore, there is no impropriety, in
my humble submission, in placing the
rules on the Table. I think it is pro-
per the House should know.
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So far as the second part of the
question is concerned, there is no
question of there being any oblique
motive in the Auditor-General’s asking
for the names. I have gaid, and I
say it again, that we are as anxious,
to have a representative body with
whom we can deal, as my hon. friends
there, and it is necessary to have the
names, otherwise how can we have
any identification?

Shri Sham Lal Saraf: Miy I know
whether it is under the Trade Union
Act that trade unions are being form-
ed by civilian employees or under the
law of forming associations? If it is
either, is the hon. Minister aware that
it will lead to a lot of confusion
among the civilian employees? Other-
wise, as it wag said already by the
then Home Minister that the Whitley
Council pattern is going to be intro-
duced for civilian employees, may I
know by what time that will be ready
so that there will be a uniform set of
rules formulated for civil servants to
form their associations?

Shri Sachindra Chaudhuri: The
rules are under consideration and I
cannot immediately give an answer
unti) they are finalised.

Nagarjunasagar Dam

+
*604. Dr. M. M. Das:
Shri Bhagwat Jha Asgad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Irrigation and
Poewer be pleased to state:

(a) whether the revised estimate
for the Nagarjunasagar Project as
gsubmitted by the Andhra Pradesh
Government has gone up from Rs.
91.12 crores to Rs. 139.58 crores;

(b) whether the amount will fur-
ther increase as a result of devalua-
tion; and

(c) it so, the reasons #qf such a big
difference between the original and
revised estimates?
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The Minister of State in the Minis-
try of Irrigation and Power (Dr.
K. L. Rao): (a) to (¢). A statement
is laid on the Table of the House.

STATEMENT
(a) Yes, Sir.

(b) Not gppreciably due to devalua-
tion.

(c) About Rs. 8 crores on dam due
to rise in cost of steel, cement and
labour rates.

About Rs. 15 crores on earth work
in main canals and Rs. 9 crores in
distributaries due to increase in
labour rates.

About Rs. 8 crores on cross drainage
works due to increase in cost of steel,
cement and labour rates; and also due
to increase in ventways.

Dr. M. M. Das: In reply to part
(c) of the question, Sir, some reasons
have been given. It is the proroga-
tive of the engineering profession to
enhance the estimates after the con-
struction begins, and the hon. Minis-
ter, who is a reputed engineer him-
self, has explained the reasons very
well. But I now wanf to know from
him, as an administrator, what steps
he is going to take so that these en-
hancements of estimates after con-
struction begins may be kept to the
minimum?

Dr. K. L, Rao: These increases are
not due to the engineers. These
increases are due to the general rise
in the level of prices. For example,
the original project was prepared in
1956 and in the last ten years the cost
of cement has gone up by 60 per cent
and the cost of steel by 40 per cnt.
It is, therefore, no wonder that for
projects which are of this type, where
the expenditure is spread over a
number of years, the estimates are
necessarily increased.

Dr. M. M. Das: When the construc-
tion of this project began there was
a controversy whether it will be a
masonry dam or concrete gravity
dam. May & know whether the Gov-
ermment have made any investiga-

2323 (ai) LS—2.
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tion a8 to if the Nagarjunasagdr pro-
ject instead of being a masonry dam,
was a cencrete gravity dam, then
there would have been much saving

both in expenditure as well as in
time?
.
Dr. K. L. Rao: It is true that there

was some controversy whether the
dam is to be built of masonry or con-
crete. A masonry dam is much chea-
per than a concrete dam and that is
why it was decided in favour of the
masonry dam. Now, if the concrete
dam was adopted, the cost would
have been much more, because con-
crete has much higher cost and it
involves more of cement. ‘Therefore,
the cost would have been far more
than at the present moment. Regard-
ing the time or progress of the pro-
ject, that is dictated more by the
finance we are able to release for the
propect. Therefore, the time factor
does not affect the estimate, It is
only a question of materials and in
that respect the masonry dam is much
cheaper than a concreate dam.

Shri Bhagwat Jha Azad: The state-
ment admits an increase of Rs. 40
crores on the original cost. Keeping
this in view, what is the provision
made in the first year and subsequent
years of the Fourth Plan for the
scheme?

Dr. K. L. Rao: The full amount
has been provided in the Fourth Plan
so that the project may be completed
during the Fourth Plan itself.

tqo o fywat : fagm & faur
mrg <Not appreciably due to
devaluation” &t & ag ST sTgar
£ 5 2T g A Ghfnafas Ha &
HelY ATy w7 wANA w1 § ! o@fe
48,41 70T &Y 7f7 g § § gFT wTOok
& Y fedequug @ o fea) 7f7 g€
o g sfroa 3fg g€ § oy @
A &Y FOHG 7
Dr. K. L. Rao: The foreign exchange

requirements for this project here-
after will be essentially for the spare-
-



6487

parts of the equipments that have
already been obtained, and the spare-
parts are not much. So, we do not
expect devaluation will have the
effect of increasing it by more than
about Rs. 1 crore. That is why I
said that devaluation does not affect
this project very much.

Oral Answers

. Shri S. C. Samanta: In reply to
part (a) of the question, Government
have said that there is an increase
of Rs. 48.41 crores in the estimates.
Government have admitted it. In
reply to part (c), they have said that
it has gone up by only Rs. 40 crores.
How do they explain the increase of
the remaining Rs. 8.41 crores?

Dr. K. L. Rao: I have given only
a summary of the most important
reasons why this increase has been
effected. There are so many other
minor reasons and consequential rea-

. .
sons which always go to make up for
the gap.

Shri Subodh Hansda: In the revis-
ed estimate there is already an
increase of about Rs. 48 crores. Will
Government give an assurance that
they will stick to this limit and not
increase it further? Government
have only stated that there will be
no increase as a result of devaluation.
Will there be increase for other rea-
sons?

Dr. K. L. Rao: It is quite true that
1 have not answered that point. I
purposely did not give an answer
because the revised estimate was pre-
pared in 1962 and there may be fur-
ther increase on account of the
increase in the prices of various mate-
rials. Therefore, I would not be able
to say what the further increase
would be. But I can say this much
that it will not be very much.

Shri Ranga: In view of the fact
that the greater the delay the greater
is the likelihood of the increase in the
cost of this project due to inflation
and various other similar causes and
in view of the delay that has already
taken place during this year of not
being able to supply water to the

\
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promised ayacut of 550,000 acres—I
am not quite sure how much it is—
what definite steps gre the Govern-
ment of India, together with the Gov-
ernment of Andhra, taking and do
propose to take in order to expedite
the completion at least of the first
stage of this project?

Dr. K. L. Rao: It is definite that
the dam will be substantially com-
pleted by June 1967 and the waters
would be let down in the area of 6
lakh acres which are ready to take
up these waters. For the balance of
the areas we have got to construct
the canals and we expect to have these
canals ready before the end of the
Fourth Plan.

Shri P. Venkatasubbaiah: Arising
out of the answer given by the Minis-
ter that paucity of funds has with-
held the completion of this project,
may I know whether this project has
irrigation potential of 2.1 million acres
and because of the penny wise pound
foolish policy of the Government in
providing adequate financial assist-
ance within the Fourth Plan it is
losing food production to the tune of
15 lakh tonnes which would cost us
Rs. 60 crores?

Dr. K. L. Rao: The project is in
an advanced stage of construction and
it is, therefore, the intention of Gov-
ernment to see that this project is
expedited as much as possible. That
is why the ful] amount required for
the project has been provided for in
the Fourth Plan.

Shrimati Renu Chakravartty: Is it
not a fact that the people in Andhra
feel that the delay in the project has
been due to the wrangling which is
taking place between the Central
Government and the State Govern-
ment regarding the quick sanctioning
of the amounts required for finishing
the dam and its other ancillaries and
that there have also been certain
difficulties or, shall I say, certain
weakenesses on the part of the State
Government to implemekt them? I
would like to know what the Govern-
ment proposes to see that this national



6489 Oral Answers

project which is of the utmost im-
portance for the food development of
our country goes forward without any
hitch of this nature between the State
Government and the Central Govern-
ment and also to see that the State
Government does not eat up or misuse
any of the funds which have been
given for the purpose?

Dr. K. L. Rao: The funds allotted
for this project are always used only
for the project; they cannot be
diverted elsewhere and are not being
diverted. The hon. Member is quite
correct when she says that there has
been some amount of difference
between the State Goverrment and
the Central Government in this res-
pect in the sense that the State Gov-
ernment is not able to accommodate
the amount of money that the Central
Government is prepared to give in
their State Plans and, naturally, the
Central Government is not able to
give funds outside the State Plans.
That is the main trouble and that will
always persist in most of the States
where we have got very large pro-
jects to be undertaken and they can-
not be accommodated in the State
Plans. Therefore to that extent this
is a matter for further consideration.

Shrimati Renu Chakravartty: It is a
national project and, therefore, if we
give that money, the food will be for
the whole of India.

Shri Tulsidas Jadhav: Has Govern-
ment taken into consideration the
just and due demand of water from
the Krishna waters by Maharashira
State which is very much in need of
water from this river; if so is the
Government going to change the origi-
nal ratio of water between Maharash-
tra, Mysore and Andhra?

Dr. K. L. Rao: This project was
sanctioned at a time when therc was
no controversy between the various
States. Normally this area should
have received the complete amount
of water that was sanctioned at that
time, bat afigr that the controversy
had risen in 1960 and the Govern-
ment of India has now said that the
first phase of the project only will be

.
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completed, that is, for irrigating
twenty two lakh acres only.

Shri Sivamurthi Swamy: May 1
know whether it is a fact that this
cost has increasel due to a change in
the plan or design by the Andhra
Government pending the water dis-
pute settlement between Mysore,
Maharshtra and Andhra? Has the
Andhra Government now changed the
design and that is why the cost has
increased?

Dr. K. L. Rao: I am afraid, the hon.
Member is not correct. There has
been no change in the design and there
is nothing that the Andhra Govern-
ment can do without the sanction of
the Central Government. In this par-
ticular case there is absolutely no
change in the design.

oY forfer ey - gficiia fafaee o
aTeT ¥ #71 & fir Avn-oo(w @me &
1967 aF 3TC & STAT IHY 6 WA
TFE STH 92 | #TaeT ag § fF s
37 &q17 §Y, I A%y AT FAET
afcn ¢, forrY sg a2 arelt &, wai
uF g &g ardt s, afew Gar Ay
g1 &, aY ETOTT BWA OEF WY T @ 1
T &9 T 9T SATT ey A 8,
A9 WY FAT TN qT ST £ATA
g A, § wrwr wmgAr g fwoqor
®Y ¥ 48 & TF 41T 1797 ?

Dr. K. L. Rao: I am glad that the
hon, Member has raised this question.
It is an engincering question. In the
case of Gandak, there is no necessary
of raising the water level because
there the water level of the river and
of the canal is practically same. So,
by a simple structure, the water goes
into the canal, In the case of Nagar-
lunasagar, it is not so, The water
level has to be raised by 250 ft. in
order to enter the canal which is at a
much higher level. Therefore. dam
construction has to be done and as
soon as the dam is ready and it is of
sufficient height to feed the water into
the canal, the water will flow into the

canal, .
.
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SHORT NOTICE QUESTION
Statement by the President of
Pakistan in London

+
S.N.Q4. Shri Hem' Barua:
Shri U. M. Trivedi:

Will the Minister of
Affairs be pleased to state;

External

(a) whether the attention of Gov-
ernment has been drawn to the vitri-
olic attack made by President Ayub
Khan of Pakistan in London on India
and the points raised by him in the
atatement; and

(b) if so, the reaction of Govern-
ment to the President’s statement and
the points raised therein?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b). On
November 18, 1968 the President of
Pakistan delivered a speech in London
before the Royal Institute of Inter-
national Affairs. In the course of his
reply to certain questions at the con-
clusion of his speech, the President
launched an attack on Hinduism and
India, charging, inter alia, that both
were based on inequality, rigid
casteism and class svstem. He ad-
vanced the false and vicious theory
that Hindus and Muslims cannot live
together under he same flag, thus falsi-
fying the common history of the peo-
ple of India and Pakistan for hundreds
of years, during which the followers
of the two religions have lived toge-
ther in peace, attacking the very basis
of our secular State, and virtually
rejecting the raison d’etre of millions
of Hindus in Pakistan. The Govern-
ment deplore and have protested to
Pakistan against these unbecoming re-
markg, traducing a religion professed
by hundreds of millions of people in
India, Pakistan and other countries.

In the view of the Government,
remarks such as those made by the
President of Pakistan are not likely to
promote communal harmony or friend-
ly and good neighbourly relations
betwees India and Pakistan in the
gpirit o! the Tashkent Declaration,
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Shri Hem Barua: Although I know
that barking dogs don't bite, may I
draw the attention of the hon. Minis-
ter to that part of President Ayub
Khan's statement wherein he accuses
India of violating the Tashkent pact,
and since Pakistan herself is guilty of
violating the Tashkent pact blatantly
—Pakistan has by now put the Tash-
kent pact 50 fathoms deep. ...

Shri Hari Vishnu Kamath: 100 fath-
mos deep.

Shri Hem Barua: My hon. friend
Mr. Kamath says, 100 fathoms deep.
In the context of that, may I know
how long do our Government prpose
to continue to implement unilaterally
a bilateral pact known as the Tash-
kent pact, and how long do Govern-
ment propose to do it in the face of
Pakistan’s repeated violation of the
Tashkent pact? There cannot be any
unilateral implementation of a bila-
tera] pact which the Tashkent pact is.

Shri M, C. Chagla: I am fully cons-
cious of the fact that Pakistan has
committed continuous and repeated
violations of the Tashkent Agreement.
But we have, loyaly, stood by
the Agreement and, as I said before,
we have extendeq the hand of our
friendship to Pakistan which has not
been grasped so far. What I feel is
that as long as it is possible as long
as it is in our national interest we
must try and see whether we cannot
win over Pakistan to realise not only
that she should be loyal to the Agree-
ment to which she has put her signa-
ture but also that the carrying out
the Tashkent Agreement is not only
in the interest of India, not omly in
the interest of Pakistan, but it is in
the interest of the peoples of both
the countries.

Shri Hem Barua: Before putting
the second question, I am just in-
terested in knowing when do Govern-
ment think that their patience is going
to be exhausted by Pakistan’s repeated
intransigence. a

Mr. Speaker: He will ask his second
question now.
.
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Shri Hem Barua: My second ques-
tion is this. President Ayub Khan in
his statement has described Pakistan
as an Islamic State and at the same
time goes on to say that the confron-
tation between India and Pakistan is
a confrontation between Hindus and
Muslims. In that context many I know
whether Government are aware of
the fact that statements of this sort
made by the President of Pakistan are
likely to affect adversely the life and
property of those Hindus who are
living in Pakistan and, if so, may I
know what steps Government have
taken or propose to take in pursu-
ance of the Nehru-Liaquat Ali Pact
to see....(Interruptions).

Some of our representatives go on
saying, and Nehru used to say very
often, “we stand by that”.... -

Mr. Speaker: He has already gone
100 fathoms deep. How many more
fathoms deep will he go?

Shri Hem Barua: Pakistan has
violated the Nehru-Liaquat Ali Pact,
but at the same time I know this
much that our late Prime Minister
Nehru was always pinning his faith
on this illusory pact called the Nehru-
Liaquat Ali Pact.

I want to know what steps Govern-
ment have taken or propose to take
to see that the life and property of
the minority community living in
Pakistan are not affected by this sort
of statement made by the President
of an Islamic country.

Shri M. C. Chagla:’ Not only I am
fully aware but I am also painfully
conscious of the fact that President
Ayub has attacked not only the Hindug
in India but also the 9 million Hindus
who live in his own country and
millions of Hindus who live outside
both India and Pakistan. He hag at-
tacked the religion which is followed
by millions of people practically all
over the world.

»

As regards the action that we have
taken, as soon as we read the state-
.
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ment, we Sent for the High Commis-
sioner of Pakistan and strongly pro-
tested to him and then we followeq it
up with a very strong note. As far
as our High Copgimission in London is
concerned, the High Commission was
instructed to make a representation to
the Commonwealth Office.

As to the larger question as to what
we will do to safeguard the Hindu
minority in Pakislan, I assure the
House that we are watchful and we
will do everything possible to see that
nothing happens which will interfere
with the life and property of 9 million
Hindus who live in East Pakistan,

Shri D. C. Sharma: May I know
whether the Indian citizens, whether
Hindu or Muslim or Sikh or Christian
or Parsi, have expressed any reaction
to the statement of President Ayub
Khan which is a very very mischievods
statement and also whether any leader
of East Pakistan—because in East
Pakistan there is a great movement
for the liberation of East Pakistan—
or any leader of Pakhtoonistan or
Baluchistan has taken any exception
to this very very lopsided and anti-
Indian statement? )

Shri M. C. Chagla: As far as I know,
I saw jn the Press—] believe I am
right—a statement issued by some
Muslim religious leader condemning
the speech of President Ayub. Apart
from that, I have not read of any
reactions either here or in the foreign
press. Perhaps everybody is so shock-
ed that they have not got the time
to get over the shock yet.

st genelie qren ¢ afeseEY
Tgafy § w9y awqey ¥ o ofr w71
fo wra ¥ A & a aw
AT F FTT AT TS gAR W frg-
& & et &1 faotg g & adt
*g 5T fF ag sr) gamat ¥F sweaer
ot sweae fodfY &9 ¥ wor AT =g,
oy ¥ ag wawy ST wngar §
IR A oY a%T=m ¥ a7 wwT ¥ R

.
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AT FAAT T FS3 I A A q@na
[T AT F7Y, AT F IFF I
THAY FY RAT AE) AT ar wAad
qT fedY ST T gqy 7l w77, TAA
wita ar § 5 ofseam groee
TAAY ¥ WOTAT 18T §, Qo feafa ¥
Fa1 fadw K297 QT WRT HCHIT gAY
&Y wy gx ofcfeals ¥ wama waa &,
afz gi, @Y 37 341 w1 wlafwm g7 =
g F a1 g7

Shri M. C. Chagla: I want to make
it clear to this House and to Pakistan
that whether it is today before the
elections or it is after the elections,
the basic policy of India is the same,
and will be the same; and it is not
only this side of the House but the
whole House which has subscribed
fo that basic policy. Therefore, if
President Ayub Khan thinks that the
elections are going to make any
change in the basic policy which we
have adopted, which is the right
policy, I think he is very much mis-
taken.

o} TETIEC SO © HETe HEIET,
¥71 g77 ag a1 {5 qroge & WA ¥
AMIggIATAENE. .. ..

Mr. Speaker: 'He asks whether

other powers have been informed of
the attitude that Pakistan has adopt-

ed towards implementation of the
Tashkent Agreement.
Shri M. C. Chagla: Yes. We have

kept all the friendly powers informed
as to what Pakistan has done or
rather not done in implementing the
Tashkent Agreement.

Shri N. C. Chatterjee: What is the
reaction of those countries?

Shri M. C. Chagla: There is practi-
cally no reaction. They acknowledge
it; they do not necessarily tell us
what they think about it.

ot qo Wlo wal: weaw AET,
qifpear ¥ 7 @Y ge  faamws dw

F1 e firar AR 7 @ qrneR FTR
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T AT FTT qgT qifeeat ¥ §ET ART
o7 R A F4T T §@ AT FT 04T G
T a6a f& faax gae & o g
Tgt €A Wiy ¥ Wy § 9aar fgwar
g qdt I ¥ AT ? war gwag
Z7aT E FT g9 7

Mr. Speaker: Dr. Singhvi.

Dr. L. M. Singhvi: In view of the
fact that not only this statement of
President Ayub but some other state-
ments of his constitute a clear repudi-
ation and a wanton violation of the
Tashkent accord, have Government
taken up this matter both with the
Government of Pakistan and with
the Governments of the Soviet Union
and of the United States in respect
of these developments in order to
show to world opinion that Pakistan
has resiled from that agreement and
it may not be possible for too long
to unilaterally implement the agree-
ment on the part of India?

Shri M. C. Chagla: As regards the
first, I have already stated that we
have taken it up strongly with Pakis-
tan both orally and through a diplo-
matic note. With regard to the
USSR, it is fully conversant with the
developments that are taking place.
We are constantly in touch with that
country, because it was due to the
USSR'’s good offices that the Tashkent
Agreement was signed. I may tell
the House that the USSR is very
anxious that both India and Pakistan
should implement the Agreement. We
have pointed out to the USSR that as
far as we are concerned, we are
anxious to implement the Agreement.
We have done everything in our
power to do so. The party that is to
blame is Pakistan which has not so
far responded to our repeated offers
to meet and try and see how we can
implement the Tashkent Agreement
together.

=t gumTe Taqg ;. FAT ARG qER
¥ ofran & Ay g g@vE A @ R
ATt i S § 80 FHIT AT
F1 30T 3 FT gF I § T 9 TT



6497 Oral Answers

99 W& WX 20 FAL HAAATA [ATHY
A o T A RE PN a@ ¥
¥R RE? wfs o< wqqw & WA
w § qAaw ) T T FT gH AT
i g A T gH @ AR
FT TAGATT G OF BN F A@ ¥
@ W@ I IF I wqqT &P Y A
g5 ¢ s ag fergram & qaawml A
HHT IHAT FL ! F4T W THT
7 75 = caqe gfal & qrad war g ?

Shri M. C. Chagla: I am sure the
world knows what the Constitution
of Pakistan is, that they have what
is called basic democracy, which is
merely a type of artificial democracy.
They know the difference between
our country and Pakistan. We have
real democracy, we have adult suffr-
age, we have parliamentary institu-
tions which function properly. Condi-
tions are different in Pakistan. I
think the whole world knows what

the difference between the two
countries is.
Shri Nath Pal: Does the Minister

of External Affairs think that the
Pakistani President was emboldened
to make this malicious and audacious
attack, using the freedom of an aca-
demic institution like the Royal Insti-
tute of International Affairs, because
of (a) the growing isolation of India
in the international world, as was
emphasised by the narrow margin of
two votes which we secured when we
climbed and scampered to the UN
Security Council, these two votes
being of two nations whom we have
been systematically opposing, when
smaller nations like Ethiopia had far-
ed much better, and (b) the growing
support Pakistan is getting in the
world, as evidenced by the current
success of the Pakistani President’s
triumphal tour, the communique
issued in Jordan, the communique he

got President de Gaulle to sign men- -

tioning about the so-called grave crisis
in Kashm}r, and the support he is
getting in England? Does he not
think this symbolises as much the
support he is getting in the world
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as our isolation in the world? If so,
what do Government propose to do to
rectify the position?

Shri M. C. Chagla: I repudiate as
emphatically 4s I can the thesis pre-
pared by my hon. friend that India is
isolated in the international world.

Shri Nath Pal: The vote got in the .
UN shows that.

Shri M. C. Chagla: As regards our
election to the Security Council, I
am glad I have got this opportunity
to remove certain misapprehensions
that seem to exist both here and in
the Press. Let us remember this, that
we got elected to the Security Council
in the first ballot.

Shri Nath Pai: Little Ethopia got
109; we got 84. There should be limit

to ignorance. g fomi awir TWEE

=t arnft : s Aoy &) T §
g AWM A1 AT AWTEd | Wy
FIT WUTHTAT |

Shri M. C. Chagla: If my hon.
friend studies the history of elec-
tions to the Security Council for the ~
last many years, it is very rarely in
the history of the UN that a country
has been elected in the first ballot.
Normally, 6, 8, 10, 12 ballots are held.
I think it is a matter of pride for
India that we get elected in the first
ballot.

it 7y fomd : w7 Arferat aomeT
Shri Nath Pai: What about our

isolation and the support Pakistan
is getting?

Mr. Speaker: He has answered.

Shri Nath Pai: He did not finish—
Is that all he had to say?

Mr, Speaker: The hon. M
not listening carefully.

ber was

Nt W@ I AT & 7 W
=itz fom & 9y Rede § I w0
tfragaNsaq @awsa &, A &
ag g wwy § W gwd b wie
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@ Aha § dfea forgat ok feat &
arq ag it @ AT AT FAT A
Bz ez {@, @ 7 F
forg Froy 7Y & W) W § 9 fgrge
& fgrg, qaemml Wik wifssm &
ferg, waewAT o sfage sET gl
W@ AR T 3§ Ledz ¥ Al
Tl ¥ % w Y T wwE
@ faage daer W anwle
AP ? W F AR waw A
agr & WG A, 99 TG & AW A
A gt & Togy AW &1 g A
g frar A Fm w gt w fF A
FET TEAYAT AT AT A7 IgA WY
afeT F1 gW & agd faar § 6
_ vuE g Rgfe amwt§ wEN ¥
fawge faodg wmar & 7

o WY AT qar w1 G
ot qE R

Shri M. C. Chagla: I have already
answered that question. The USSR
has been informed. They are in
touch with the developments.

As regards the fact of Hindus and
Muslims living peacefully together
in the country, the whole world
knows it. We are a secular State. We
do not equate nationhood with reli-
gion. Our Constitution is an eloquent
tribute to the fact that all our citizens
are equal and have the same rights
and the same opportunities. I only
hope that Pakistan will copy our
example and give to the Hindu mino-
rities the same rights that we give to
our own minorities.

Shri D. C. Sharma: Never.

s PER WX GAY : AEE A
gew #47 At fwar ?

oo wge g, w7 TR

« .-mé|
L3
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St gW T EAY : §F FT 9AT
& 7t WAt § 1 gArk g@ETe & g
IHHT @A F ) faar mar ?

Mr. Speaker: Why is the hon.
Member insisting like this? Shri
Tyagi.

Shri Tyagi: Will the hon. Minister
be pleased to give to this House some
idea as to how many times Govern-
ment have had to protest against
Pakistan’s going against the Tashkent
spirit since the time the Pact was
signed? How many protests have we
lodged?

Shri M. C. Chagla: | have not got
the number, but every time there
has been a violation of the Tashkent
Agreement we have protested. I
could not off-hand give the numher
because it strictly does not arise,

Shri Tyagi: Is it not more than Lalf
a dozen times?

Shri Joachim Alva: While the cele-
brated war hero, the noble President
De Gaulle, has talked of President
Ayub Khan as a great figure, and
France has also sold two submarines
to Pakistan, may I know what is
wrong with our Embassy? We have
had a distinguished Foreign Minister,
Mr. Swaran Singh, and Mr. Chagla
has been at home in foreign affairs
here and at the United Nations. What
is lacking in our Embassy in Paris
that they are not dynamic and vigi-
lant enough, and they allowed two
submarines to be sold to Pakistan?

Mr. Speaker: How can that be

answered?

WRITTEN ANSWERS TO
QUESTIONS

P.L. 480 Funds

*605. Shrimati Tarkeshwari Sioha:
Will the Minister of Finance be pleas-
ed to state: )

(a) whether Government have
any information as to the, amount so
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far spent in India out of the sale pro-
ceeds under P.L. 480; and

(b) how much of that amount has
so far been converted into foreign
currency?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
A statement showing the amount
spent in India till 30th September,
1966 out of the sale proceeds under
PL 480 is laid on the Table of the
House, [Placed in Library. See No.
LT-7481/66].

(b) The amount convertei into
foreign currency is also shown in the
statement.

Gold Control Order

*606. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether the Informal Com-
mittee set up to review the working
of Gold Control Order has since sub-
mitted its final report; and

(b) it so, the broad features there-
of?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) No, Sir.

(b) Does not arise.

Funds for Housing Projects

*607. Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri P, C. Borooah:
Dr. M, M. Das:

Will the Minister of Works, Hous-
ing and Urban Development be
pleased to state:

(a) the result of his conveying the
sentiments of the Members, expressed
in the House on the 6th April, 1966
emphasising the needs for more
funds for ho8ing projects, particular-
ly those for the weaker sections of
the society, to the Prime Minister and
the Finance, Minister;

(b) whether the targets of housing
and urban development in the Fourth
Five Year Plan has been slashed; and

(¢) if so, the measons therefor?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) The sentiw cnte
of the Members were conveyed to the
Prime Minister and the Finance
Minister. The Government have,
however, found it necessary to enfcrce
stringent economy measures and con-
sequently it has not been possible
to increase the provisions for hcusing
made in the Draft Outline of the
Fourth Five Year Plan.

(b) and (c). Yes; the provisions
recommended for housing and urban
development programmes in the
Memorandum on the Fourth Plan have,
been considerably reduced in the
Draft Outline of the Fourth Plar.

e W xaTed Wy e

*608. =t fayfa fawr :
ot wo Ato foerdh ¢

T varesy ey qfcaTe fvdter g
Tg T A T A fr

(%) =1 ag 7= § fir 17 g
A g8 9 F arg o w F
wEqaTEl § qATEEY A Wi wA g
158

(=) afz gi, @ T Ay #47 w5
q0 F F far w1 sEad f oo
27

wrew aqr afaare farea sy
(w10 guiren amaw):(F) 77 (a@).
g OF FANG GOHRTT F wEqare w7
grag & I wfagi & e e
gl & ) qafe @1 wwar ¥ fafaw
T & ot seqarat oF Segreay ¥
&Y g forer 0 sama 0 Tw g
FTFERTE ,
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Mefadi @F zagdt & fefor
g & fag mam s frgag
frgmradt & sweala vy QF Awe) F
fag =% ama qredt s Afa A
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Imports through illegal channels

*609. Shri A. K. Gopalan:
Dr. Saradish Roy:
Shri Umanath:
Shri Nambiar:

Will the Minister of Finance be
pleased to state:

(a) whether the attention ot Gov-
ernment has been drawn to the
address by the Governor, Reserve
Bank of India on the occasion of the
Thirteenth anniversary of Bombay
Bankers during which he mentioned
strong demand for imports and refer-
red to “increasing recourse to illegal
channels to satisfy the demands”;

(b) if so, whether Government
have studied the implications of this
statement;

(¢c) whether Government propese
to appoint a Commission to study the
causes of the illegal practices and
‘recommend ways to put an end to
such practices;

(d) if so, when a Commission is
likely to be appointed; “and

(e) if not, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) The reference by the Governor,
Reserve Bank of India is to certain
aspects of the unsatisfactory situation
that had existed prior to devaluation,
which made it all the more necessary
to take a decision to devaluc the
rupee. Along with this, steps were
also taken to liberalise imports need-
ed for priority purposes. Side by side
with these measures tgken to correct
the situation, vigilance continues to
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be maintained and intensified to detect
and check recourse to illegal chan-
nels,

(¢) No, Sir.
(d) Does not arise.

(e) Since a basic corrective steps
has been taken and in view of the
other measures taken by Government,
it is not considered necessary to ap-
point a commission.

Advance Insurance Co.

*610. Shri Utlya:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
that in the course of income-tax pro-
ceedings against Shri Goenka Advance
Insurance Company, defalcation and
misappropriation by them have been
detected;

(b) whether fictitious entries, com-
coction of false receipts and other
devices have been used by these
parties; and

(c) the reasons for not taking
action under Sections 209, 237, etc.
of the Companies Act and Sections
407—09 of the Indian Penal Code
against the said party/parties?

Th~ Minister of State in the Ministry
of Finance (Shri B. R. Bhagat): (a)
and (b). On the basis of some papers
seized in course of the raids by the
Income-tax authorities, an investiga-
tion of Messrs, Advance Insurance
Company Ltd., by the Controller of
Insurance under section 33 of the In-
surance Act has been ordered. Until
this investigation is complete, 1t is not
possible be express any view as to
whether or not the offences mentioned
have been committed by the Com-
pany.

(c) Further action, if any, under the
Companies Act or tfre Indian Penal
Code will be decided on the comple-
tion of the investigation referred to.
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Extension of Employment in Public
Undertakings

~611. Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shrimati Ramdulari Sinha:

“Will the Minister of Finance be
pleased to state:

(a) whether Government have laid
down certain criteria/principles for
extension of employment in the Pub-
lic Sector Undertakings;

(b) if so, the details thereof; and

(c) whether extension of employ-
ment has been restricted only to such
<cases where suitable fresh incumbents
are not available?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c). The
top management posts in the Public
Enterprises to which appointments are
made by or with the approvai of Gov-
ernment are governed by the same
principles in regard to superannuation
and extension of service as appoint-
ments in Government. In vegard to
other posts to which appointments are
made by the Public Enterprises them-
selves, Government have not issued
any directives on these Enterprises.

The principles which have been
adopted by Government arc that in
posts not requiring scientific or tech-
nical qualifications, there shouid be no
extension beyond the age of G0. unless
there is no suitable person to tuke up
such appointments in which case ex-
tension up to the age of 62 may be
allowed. Even in cases of scientific
and technical personnel where exten-
sions beyond these limits may have to
be given, such extension gshoujd not be
automatic but should take into uccount
the availability of suitable personnel
for such posts.

Job Evaluatiun in Public Undertakings
*612, Shri D. C, Sharma: Will the
Minister of Finance be pleased to state:

(a) whether Gbvernment have consi-
Gered the feasibility of job evaluation
in various Public Undertakings; and

(b) if so, with what results?

The Minister of  Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The top managerhent posts in Public
Enterprises, to which appointmeats are
made by Government, have ulready
been evaluated, for purpose of salary,
on the basis of responsibility involved
in each case. In regard to other jobs,
within the purview of the manage-
ments, some Enterprises have done so.
The other Enterprises are being ad-
vised, in pursuance of Estimates Com-
mittee's recommendation, o lay down
proper specifications for individuai or
group of jobs to facilitate their evaiu-
ation,

Committee on Essential Drugs

*613. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Health and
Family Planning be pleased to refer to
the reply given to Starred Question
No. 268 on the 4th August, 1966 and
state:

(a) whether the Committee on Es-
sential Drugs has since submitted its
report;

(b) if so, the main features thereof;
and

(c) if not, when it is likely to be
submitted?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No,
Sir,

(b) Does not arise.

(c) The Committee has been consti-
tuted for a period of three years and
the work of the Committee is of a can-
tinuing nature as new drugs will have
to be screened by the Committee from
the point of view of their essentiality
as and when these are developed. The
Committee is however, likaly to sub-
mit its first geport in regard to the
list of Essential Drugs shortly.
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. Officers leaving Public Undertakings
to join Private Companies

*615. Shri Yashpal Singh: Wil] the
Minister of Finance be pleased tc state:

(a) whether a lafge number of offi-
cers are leaving the Public Sector
Undertakings to take up jobs with
private firms;

(b) if so, whether any survey has
been made to find out the causes; and

(c) the measures contemplated to
forestall this trend?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The num-
ber of employees of all categories who
resigned from Public Enterprises to
join Private Sector during 1961—63 is
as follows:

1961 2136
1962 2135
1963 3087
1964 3636
1965 3069

(b) The main causes of resignations
are betterment of prospecls, higher
studies, domestic circumstances, ete.

(c) The matter is constantly under
consideration of Government,

Public Sector Undertakings

*616. Shri Hari Vishnu Kamath: Will
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No, 213 on the 10th Novem-
ber, 1966 and state:

(a) whether the examination of the
points discussed at the Conference of
Heads of Public Sector Undertakings
has since been concluded;

(b) if so, whether decisions have

been taken;
(¢) if so, the details thereof; and
(d) if not, the reasons for the delay?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (d).
Certain proposals have bgen crystaliis.-

« ed as a result of the examinetion of
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th2 points discussed at the Con‘erence

refoerred to, and these are now under

active consideration of Goverr.ment
Cyclone in Madras

#*617. Shri Mohammed Koya: Wil!
the Minister of Finance be p'eascd to
state:

(a) the estimated loss of property to
the Central Government establish-
ments in Madras due to the recent
cyclone;

(b) whether any assistance was
asked by the Madras State Govern-
ment to rehabilitate the cyclone vic-
tims; and

(c) if so, the details thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The infor-
mation is being collected ang will be
laid on the Table of the House.

(b) Yes, Sir.

(c) The Government of Madras have
asked for a grant of Rs, 1.57 crores and
a loan of Rs. 3.41 crores toward; ex-
penditure on relief and rehabilitation

of affected people and repairs to
damaged public properties,

wfnfer Wit & FOeeTd

*618. sy fagwy sww@ : v
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House Building Advances to Govern-
ment Employees

“619. Shri Thimmaiah: Wil! the
Minister of Works, Housing and Urban
Development be pleased {o State:

(a) whether it is a fact that after the
Chinese aggression, the grant of ad-
vance to Government Employees for
construction of Houses was reduced
from 36 times the monthly pay, subject
to a maximum of Rs. 35000 to 24
times the monthly pay, subject to a
maximum of Rs. 25,000;

(b) whether it is also a fact that the
original limit of 36 times the monthly
pay has now been restored whereas
the maximum limit of Rs. 35,000 has
not been restored;

(c) if so, thg reasons therefor; and
(d) whether Government propose to
restore the limit of Rs. 35,0007

The Minister of Works, Housing and
Urban Devélopment (Shri Mehr Chand
Khanna): (a) With a view to curtail
expenditure during the National Emer-
gency, the House,Building Advance
Scheme was suspended on 28th Nov-
ember, 1962 and was reviveq Wwith
effect from 1st April, 1963, with a re-
duced quantum of loan assistance
limited to 24 months' pay subject to
a maximum of Rs. 25,000,

(b) Yes:

(¢) and (d). A loan of Rs. 25,90 is

considered adequate financia: assist-
ance for Central Government em-
pluyees who mostly belong to low and
middle income brackets. The maxi-
mum amount of loan admissible under
the Middle Income Group Housing
Schemc, which is intended for the
general public, is Rs, 20,000.
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M/s. Eastern Agency Syndicate

*621. Shri U. M. Trivedi:

Shri Mohammeq Koya:

Shri Priya‘Gupta:

Shri Dinen Bhattacharya:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Mis
Eastern Agency Syndicate, Xanpur
has not paid income tax along with
other taxes since long;

(b) whether it is also a fact that
this firm carries on business or trade
under the various captions having
the same proprietorship or director-
ship;

(¢) if so, the steps taken to assess
and realize the taxes from the firm;
and

(d) whether Government  have
allowed exemption to carry on busi-
ness under various names and under
what names?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) Mis, Eastern Agency Syndicate is
being duly assessed to [ncome-tax.
Except for income-tax of Rs. 1760 for
the Assessment Year 1966-67, no other
direct taxes are outstanding,

(b) So far as the Government is
aware M|s, Eastern Agency Syndicate
1s a proprietary concern having only
one branch viz, M/s. Bastern Traders,
at Kanpur. '

(¢) The firm has been regularly
assessed to income-tax an? appropri-
ate steps have been and are bheing
takcn to realize the tax demands so far
assecssed.

(d) No exemption has been allowed
by the Goveinment, as no permission
from the Government is nccessary

. under the Inc¢ome-tax Acf to carry on
Pusiness under various names,
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Inclusion of Pasi Tribe in Lists of

Scheduled Castes and Scheduled
Tribes

*622. Dr. M. S. Aney: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether it is a fact that the
people belonging to the Scheduled
Castes and Scheduled Tribes, known
as Pasi Tribe, are included in the lists
of Scheduled Castes and Scheduled
Tribes throughout the country, while
those residing in the Vidarbha and
Marathwada Divisions of Maharashtra
have not been included in the lists
published by the Government of
Maharashtra;

(b) whether Government propuse
to issue instructions to the State
Government for specifying the Trioes
to be deemed under Article 342 (1)
and (2) as Scheduled Tribes; and

(c) whether Government also pro-
pose to introduce necessary Legisla-
tion in this behalf?

The Deputy Minister in th: Depart-

ment of Social] Welfare (Shrimati
Chandrasekhar): (a) The Pasi com-
munity is included as a Scheduled

Caste in Bihar, Orissa, Punjab, Rajas-
than, Haryana, Uttar Pradesh, West
Bengal, Delhi and Himachal Pradesh
and in parts of Gujarat, Maharashtra,
Madhya Pradesh and Mysore.

(b) and (¢). The whole question

of revision of lists of Schcduled
Castes and Scheduled Tribes is still
under consideration.
Seizure of Hundies in Calcutta
*623. Shri S, M. Banerjee:
Shri Yashpal Singh:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Utiya:

Shri Kishen Pattnayak:
Shri Madhu Limaye:
.

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 111. on the 28th
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July, 1966 regarding seizure of hun-
dies in Calcutta and state:

(a) whether investigations
since been completed;

have

(b) if so, the result thereof; and

(c) the action taken in this matter?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) The investigations on the Customs
side have been completed. Investi-
gations regarding evasion of income-
tax are still in progress.

(b) and (c). The Customs Depart-
ment have issued three show cause
notices in connection with under-
invoicing and trafficking in impert
licences. The adjudication proceed-
ings are in progress,

Private Finance Companies

*624. Shri S. C, Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri P, C, Borooah:
Shri Bhagwat Jha Azad:
Dr. M. M, Das:
Shri Maheswar Naik:

Will the Minister of Finance Le
pleased to state:
(a) whether in view of a large

number of complaints regarding pri-
vate finance Companies and other in-
stitutions of the type, Government
propose to take any action to check
their growth and to enact any law
to regulate their functioning with
proper financial security arrangements
with authorised banks;

(b) the action taken against the
proprietors of two Finance Compa-
nies in Delhi who were reported to
be missing at the end of the third
week of September, 1966 with a sum
of rupees six lakhs which was depo-
sited with these Companies by more
than 2,500 people; and

(c) the result®f the investigations
made by C.I.D. on scores of complaints
of cheating by several Finance Com-

panies? R

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Guvern--
ment and the Reserve Bank have ade-
quate statutory powers to regulate the
functions of the private finance com-
panies and other institutions accepting
deposits from the public. The Reserve
Bank have also issued necessary direc-
tives to the non-banking companies to
safeguard the interests of the
depositors,

(b) In the absence of fuller parti-
culars, Government is not in a position
to answer the question.

(c) Of the 20 cases registered by the
Delhi Police since January 1865; 4
have been cancelled, 4 are pending
trial and 12 are under investigation.

American Project Aid

*625. Shri P, C. Broooah: Will the
Minister of Finance be pleased to
state:

(a) whether the U.S, Agency for
International Development has ad-
vised Government to submit propo-
sals for American project aid in this
year by the end of November, 1966;

(b) if so, whether the
have since been made;

proposals

(c) if so, the broad outlines thereof;
and

(d) the extent of aid sought?

The Minijster of Finance (Shri
Sachindra Chaudhuri): (a) U.S. gutho-
rities expressed to the Government of
India in July and August 1966 their
willingness to consider any requests
that may be made by the Government
for loans for projects.

(b) to (d). With the formu-
lation of the Draft Outline of the
Fourth Plan, Government have taken
up the selection of projects and pro-
grammes suitable for sponsoring for
loans with U.S. aid authorities during
the next twelve to eighteen months.
This work is fikely to be completed
soon,
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Market rent for Type III Quarters

*626, Shri Hari Vishnu Kamath: Wil]
the Minister of Works, Housing and
Urban Development be pleased to
state: -

(a) whether it is a fact that the
market rent of a type III quarter, for
which an officer drawing a salary
between Rs, 250 to Rs. 400 p.m. is
eligible, hag been fixed at Rs. 39700
pm,, in addition to water and electri-

«city charges; and

c

(b) if so, on what basis?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) No.

(b) Does not arise.

Birth Control

*627. Shri Yashpal Singh: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the total amount proposed to
be earmarked for birth control by
means of contraceptives during the
Fourth Five Year Plan;

(b) whether some of the States
have diverted the amount already
cllotted for family planning; and

(c) if so, the steps Government
prooose to take to check the same?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) A
provision of Rs, 9536.83 lakhs has
been tentatively proposed for the con-
traceptives during the Fourth Five
Year Plan.

(b) No, Sir.

(c) Does not arise.

Rehabilitation of Goldsmiths

*628, Shri S. M. Banerjee:
Shri Daji:
Shri R. S, Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether all digplaced gold-
smiths have not yet been provided
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with full work even after the recent
relaxation of the Gold Control Order;
and

(b) if so, the further steps likely to
be taken by Government in this
regard?

The Minister in the Ministry of
Finance (Shri B. R. Bhagat): (a) The
Defence of India (Fourth Amendment)
Rules, 1966, giving effect to the rela-
xation of the Gold Control Order,
which were notified on the 1st Novem-
ber, 1966, will increase he employ-
ment opportunities for the goldsmiths.
It is too early to assess the extent to
which these will result in providing
the displaced goldsmiths with full
work.

(b) The Government have also al-
lowed the schemes of rehabilitation to
continue for those goldsmiths who
elect not to revert to the goldsmiths
profession.

Co-operative Credit Societies

*630. Shri P, C. Borooah: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that the
Agricultural Credit Department has
decided that the Co-operative Credit
Societies having paid-up capital of
Rs. 1 lakh or more would come under
the Banking Laws (Application to Co-
operative Societies) Act, 1965, if those
Societies have deposits from persons|
parties other than its members;

(b) if so, whether representatives of
such societies have been consulted in
the matter; and

(c) the benefits which will accrue
thereby to the members or the deposi-
tors of the societies?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) Under
the Banking Laws (Application to Co-
operative Societies) Act, 1965, which
come into force with effect from the
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1st March, 1068, the important
provisions of the Banking Regulation
Act, 1949 have becn made applicable
to the co-operative societies of the
type referred to in the question.

(b) The 1 ion was pr d
after consultations with leading co-
operators, the All India State Co-ope-
rative Banks' Federation, the State
Governments and the Standing Advi-
sory Committee attached to the Agri-
cultural Credit Department of the
Reserve Bank.

(c) With the extension of the
Rescrve Bank’s control over the co-
operative banks, it will be possible to
insure the dcposits with the co-ope-
rative banks through the Deposit
Insurance Corporation, after the con-
templated amendment to the Deposit
Insurance Corporation Act, 1961 is
carried out, provided the State Gov-
ernments concerned also suitably
amend their laws governing the co-
operative societies,

Voluntary Organisations

2772. Shri Utiya:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Planning and
Soclal Welfare be pleased to state:

(a) whether Government have turn-
ed down the request for or discontinu-
ed flnancial assistance to any voluntary
organisations devoted to the cause of
economic betterment of Scheduled
Castes and Scheduled Tribes; and

(b) if so, the names of such organi-
sations and the reasons therefor?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekbar): (a) Yes.

(b) A statement is laid on the
Table of the House [Placed in
Library. See No. LT-7487/66].

Shortage ol.Drlnkll‘ Water

2713. Shri Utlya: .
Shri Madhu Limaye:

2323 (ab) LSD-3.

Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Starred Question
No. 100 on the 28th July, 1966, and
state:

(a) whether Government have since
received any request for assistance
from the States affected by shortage
of drinking water;

(b) whether Government have
since received any particular request
for assistance from the States of Raj-
asthan, Madhya Pradesh, Orissa and
Gujarat; and

(e) if so,
thereto?

Government’s response

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) and (¢). The required infor-
mation is given in the Statement laid
on the Table of the House. [Placed
in Library. See No. LT-7482/66].

Food Adulteration

2774, Shry Utlya:
8Shri Madhu Limaye:
S8hri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Health snd
Family Planning be pleased to refer
to the reply given to Starred Question
No. 93 on the 28th July, 19668 and lay
a detailed Statement surveying:

(a) the cases of food adulteration
State-wise; and

(b) the break-up of the penalties
imposed as between less than one
year's imprisonment and above?

The Minister of Health and Family
Phnning (Dr. Sushila Nayar): (a) and
(b). A detailed statement giving the
available information is laid on the
Table of the House, [Placed in
Library. See No. LT-7483/66].
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Allopathic, Homeopathic and Unanl
Manufacturing Pharmacles

2775. Dr. Kohor: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) the number of Registered and
Heenced Allopathic, Homeopathic and
Unani manufacturing Pharmacies in
the country, State-wise;

(b) whether any such pharmacy or
pharmacies are being run by the Cen-
#ra] or State Governments; and

(c) if so, the amount already spent
during the last 3 years and the allot-
ment made for the next year?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(c). The information is being collect-
. ed from the State Governments Union

Territories and will be laid on the
Table of the Sabha in due course.

Government-aided Homoeopathio
Colleges in India

2776, Dr. Kohor: Will the Minister
of Health and Family Planning be
pleased to state:

(a) the number of Government-
.alded Homoeopathic Colleges in the
eountry State-wise; and

(b) the amount given to those Colle.
g8 during the last 3 years?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). A statement showing the
names of Homoeopathic Colleges aid-
ed by the Central Government and
the amounts given to these Colleges
during the last three years is laid on
the Table of the House. [Placed in
Library. See. No. LT-7484/66).

Homoeopathic Hospitals and Colleges
run by Government

2771, Dr. Kohor: Will the Minister
of Health gnd Family Planning be
pleased to state:

(a) the number of FHomoeopathic
Colleges and Hospitals being run by
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the State/Central Governments in the
country separately, State-wise, with
names and places;

(b) the recurring and non-recurr-
ing amounts already spent for these
Colleges during the last 3 years so far;
and

(c) the amount allotted for the next
year?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
None.

(b) and (c). Do not arise.
Ayurvedic and Unani Medical Colleges

2778. Dr. Kohor:
Shri Ramachandra Ulaka:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of Ayurvedic and
Unani Medical Colleges established
in the ecountry maintained by the
Central/State Governments, State-
wise, with dates of establishment of
the same;

(b) the recurring and non-recurring
expenditure for the last 3 years;

(c) whether Government propose
to establish any more such Colleges
during the Fourth Plan period; and

(d) if so, in which States and the
proposed allotment for the same?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The information is being
collected and will, when available,
be placed on the Table of the Sabha.

(c) and (d). An outlay of Rs. 8
crores has been proposed for the
development of Indigenous Systems
of Medicine which includes Avurveda
and Unani, during the Fourth Plan
Period in the State Sector This
includes provision for the establish-
ment|upgrading of Ayurvedic and
Unani Colleges as the States may
decide. Allocation will be known
when States have finalised their
Plans.
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Deficit Financing
2779, Shri Sidheshwar Prasad: Wiil
the Minister of Fi be pl d to

state:

(a) the extent of deficit financing,
year-wise, from 1946-47 to 1065-66;

(b) the amount of foreign loan/aid
year-wise, from 1946-47 to 1965-66;

(c) the total money in circulation,
year-wise, from 1948-47 to 1965-66;
and

(d) the general price index, con-
sumers’ price index, foodgrains price
index, industrial goods price index
and World's general price index from
1946-47 to 1965-66?

The Minister of Finance (Shri
Sachindra Chaudhurf): (a) to (d). A
Statement contairing the relevant
data for comparable years as are
readily available is placed on the
Table of the House, [Placed in
Library. See No. LT-7485/66]. No in-
formation on the World’s general
price index is available,

Additions and Alterations in Ministers’
and Officers’ Residences

2780. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia;
Shri M. R. Krishna:

Will the Minister of Works, Housing
and Urban Development be pleased to
lay on the Table a statement showing
the amount spent on additions and
alterations of all kinds to the residen-
ces of the Members of Council of
Ministers and officers of the rank of
Under Secretary and above in Delhi
from April, 1962 to August, 1965 and
from September, 1965 to October, 1965
together with the names of Ministers
and officers with the costs of additions
and alterations during the two periods?

The Minister of Works, Meusing
and Urban quloment (8hri Mehr
Chand Khanna): The information is
being collected and will be laid on
the Table of the House.
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Medicinal Plants Scheme .

2783. Shri Radhelal Vyas: Will the
Minister of Health and Famuly Plan-
ning be pleased to state:

(a) whether any officer of her Mini-
istry was sent to US.S.R. to study
the scheme of medicinal plants there;

(b) for how many days he was
there and how many places were visit-
ed by him;

(c) whether he has submitted a re-
port of his study of the scheme; and

(d) if so, whether the report will
be laid on the Table?

The Minister of Health and Family

Planning (Dr, Sushila Nayar): (a)
Yes.
(b) Two weeks. He viziled two

placeg viz. (i) All Union Institute of
Medicinal and Aromatic Plants at
Vilar, a supurb of Moscow and (ii)
the Zonal Experimental Station ofe

L]
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Medicinal Plants at Kobulett in Cau-
casus; :

(c) Yes.
@) Yes.

‘

Gold recovered from Wool Traders in
Laheriasaraj

2784. Shri Utiya:
Shri Kishen Pattnayak:
Shri Madhu Limaye;

Will the Minister of Finance be
pleased lo refer to the reply given to
Unstarred Question No. 538 on the 28th
July, 1966 and state:

(a) whether the investigation into
the seizure of 1,500 grams of gold re-
covered from wool traders in Laheria-

sarai in May, 1968 has since been com-
pleted; and

« (b) if so, the result thereof?

The Minister of Finanes (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) As stated in reply to Unstarred
Question No. 538, 1589 grams of gold
and 62,512.522 groms of gold orna-
ments were involved in four cases:

(i) of these, two cases involving 91
grams of gold and 38,534.300 grams of
ornaments have been adjudicated.
The gold has been confiscated

(i) The remaining two cases invol-
ving 1498 grams of gold and 23978.222
grams of ornaments, are still under
adjudication.

Foreign Exchange Vlolations

2785. Shri Kishen Pattnayak:
Shri Utiya:
Shri Madhu Limaye: -

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 257 on the 4th
August, 1966 and state:

(a) whether the investigation into
the cnses involving four firms and five
individuals in Bombay, one firm in
Thana and a firm and an individual
in Baroda who conducted etransactions

‘l_n contravention of the provisions of

DECEMBER 1, 1866 Written Answers

.

6524

the Foreign Exchange Regulation Aot
have since been completed;

(b) it so, the results thereof; and

(¢) the names of these individuals
and firms?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) and (c) On the strength of the
documentg seized during the search of
the different premises of the firms and
individuals referred to in part (a) of
the Question, proccedings were initiat-
ed against M|s. Star Trading Company
(Pt.) Ltd., Appollo Strecet, Bombay-1.
The case was adjudicated by the
Director of Enforcement and various
penalties in respect of different illegal
transactions against the Foreign Ex-
change Regulation Act, aggregating to
a total amount of Rs. 1,75,000/- were
imposed, besides confiscation of seized
foreign currencies.

Water Supply Scheme for Mohol
village In Maharashtra

2786. Shri Sonavane: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) whether it is a fact that the
water supply scheme for Mohol Village
of Sholapur District in Maharashtra
State was sometime back sent to
the Central Government for their
sanction;

(b) if so, when the proposal was
received; and

(¢) when the sanction
scheme will be accorded?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) to
(c). A scheme for providing water
supply to Mohol village in Sholapur
District was received in the Central
Public Health Engineering Organisa-
tion in September, 1964. This scheme
was scrutinized and returned to the
State Government with certain techni-
cal comments in Octobgr, 1964, Re-
vised details of the scheme were re-
ceived from the State Government ia
July, 1865. The scheme was again

L]

to the
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returned to the State Government in
September, 1965, as the same was not
according to the technical comments
of the Central Government. The State
Government resubmitted the technical
details in June, 1966, and the scheme
was finally approved for execution by
the Central Public Health Engineer-
ing Organisation on the 19th Novem-
ber, 1966.

Hospital Employees of Kerala Btate

2787. Shri Visudevan Nair:
Shri Warior:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the hospital emp-
loyees of Kerala State have decided to
start direct mass action following
refusal of Government to rectify the
amomalies in pay revision;

(b) whether it is a fact that cer-
tain categories of class IV employees
in hospitals were given lower pay
scale than that recommended by the
Pay Commission; and

(c) whether any steps are contem-
plated to rectify the anomalies?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(¢) The information is being collected
and a statement will be laid on the
Table of the Sabha.
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Tax evasion charges against late

Dr. T. Saifuddin
2789. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr., Ram Manobar Lohis:

Will the Minister of Finance bg
pleased to refer to the reply given to
Unstarred Question No. 2623 on the
18th August, 1966 and state:

(a) whether the investigations into
the tax evasion charges against the
estate of the late Dr. T. Saifuddin
have since been completed; and

(b) if so, the result thereof?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) No, Sir.
The investigations are still in pro-
gress,

(by Does not arise.

Chairman, Central Board of Direct
Taxes
2790. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 3305 on the
25th August, 1966 and state:

(a) whether the scrutiny of the
cases hurriedly disposed of by the
present Chairman of the Central
Board of Direct Taxes, has since
been completed;

(b) if so, the results thereof;
(c) whether Government propose
to give a further extension to the pre-

sent Chairman of the Central Boapd
of Direct Taxes; and
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(d) if so, the r for id proposed to be taken in these two
ing further extension for this officer, matters?
wgainst whom serious allegations have
& m 8 The Minister of Finance (Shri

been made? .

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The scrutiny of the cases disposed of
by the present Chairman, Central
Board of Direct Taxes has since been
completed, The scrutiny has not re-
vealed any evidence of undue haste.
The assurance given during the 15th
Session of the Lok Sabha in reply
to the Unstarred Question No. 3305
on 25-8-19668 has also been since im-
plemented,

(c) and (d). The term of the pre-
sent Chairman, Centra] Board of
Direct Taxes, is upto the 21st Janu-
gry, 18067, The question of extension
of the term of the present incumbent
is an administrative matter but such
question has not arisen and there is
no present proposal to give him an
extension, No allegation against this
officer has been substantiated.

Cases against Shri Harl Das Mundhra

2791, Shri Madhu Limaye:
8Shri Kishen Pattnayak:
Dr. Ram Manohar Lohias
Shri P. C. Borooah:

Will the Minister of Finance be
pleased to refer to the reply given to
the Unstarred Question No. 2625 on
the 18th August, 1966 and state:

(a) whether a show-cause notice
wgainst Shri Haridas Mundhra has
since been issued, on the basis of a
report received from the Inspector,
Board of Trade, U.K. indicating cer-
tain foreign exchange violations;

(b) whether investigation from the
point of view of tax-evasion, arising
out of the same report, has asince been
completed;

(c) 1f so, the details of the reply
to the show-cause notice given by
Shri Mundhra; and

« (d) whether further #ction has
been taken by Government or is

Sachindra Chaudhuri): (a) A show-
cause memo has been issued to Shri
Haridas Mundhra on the basis of the
evidence available with the Enforce-
ment Directorate regarding the con-
travention of the provisions of the
Foreign Exchange Regulation Act,
1947 by Shri Mundhra.

(b) No, Sir, The investigationg are
still in progress.

(c) The reply to the show-cause
memo issued by the Enforcement
Directorate has not so far been re-
ceived,

(d) It would not be in public inter-
est to disclose at this stage any fur-
ther action that the Government may
take in this case.

Loans from Abread

2792. Dr. M. M. Das:
Shri Bhagwat Jha Asad:
8Shri M. L. Dwivedi:
Bhri 8. C. Samanta:
8hri Subodh Hansda:
Dr, L. M. Singhvi:

Wil the Minister of Finance be
pleased to state:

(a) the names of the countries from
whose Governments we have takem
loans since the beginning of our
First Five Year Plan to date;

(b) the total amount of these loans;
and

(c) the amount of annual interest
India is likely to pay according to the
terms of these loans?

The Minister of Fimance (Shri
Sachindra Chaudhuri): fa) to (¢c). A
statement is laid on the Table of the
House, [Placed in Library, See No.
LT-7476/66).
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Houses for Life Insurance Corpora-
|tion Employees

2795. Shri 8. M. Banerjee:
Shri Daji:

Will the Minister of Finance be
pleased to state:

(a) whether any amount has been
sanctioned by the Life | Insurance
Corporation for building houses for
its employees during the current
year;

(b) if so, the number of houses to
be constructed during 1966;

(¢) whether house building loans
have also been given to the empluyeea;
and

(d) if so, the total amount sano-
tioned for 19667

.
The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) 65 (approxi.mately).
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(c) Yes, Sir.
(d) Rs. 16,28 lakhs between 1-1-1966
and 31-8-19686.

Texmaco
2796. Shri 8. M. Banerjee:
Shri Daji:

Will the Minister of Finance be
pleased to state:

(a) whether searches took place in
the office premises of M/s. Textile
Machinery Corporation Ltd., Calcutta
in 1965;

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) The Naval authorities
have undertaken to construct a deep
water wharf, The Principal Engincer
(Marine) has undertaken construction
of Jetties at Noncowrie, Mayabunder
and Areal Bay. The Andamans P.W.D,
continues to carry out some other
works like a jetty at Mus, desilting
of approach channel to dry dock and
pitching to dry dock.

(b) There are at present seven
Divisions in the Andamans P.W.D.

(b) it so, whether the h of
the Directors of the concern were
also searched; and .

(c) if not, the reasons therefor?

The Minister of Finance (8hri
Sachindra Chaudhuri): (a) Based on
information, the Enforcement Direc-
torate scarched the office premises
of M!s. Textile Machinery Corpora-
tion Ltd., Calcutta between 20th and
22nd September, 1966.

(b) No, Sir.

(c) Considering the nature of the
information, this was not considered
necessary by the Enforcement Direc-
torate.

Construction of Jetties and Harbours
in Andaman & Nicobar Islands

2797, Shrimati Savitri Nigam:
8hri H. C. Linga Reddy:

Will the Minister of Works, Hous-
ing and: Urban Development be
pleased to state:

(a) whether it is a fact that the
construction of jetties .and harbour
and allied marine works in Andaman
and Nicobar was taken over from
the Andaman Public Works Depart-
ment by the Army and major portion
by the Principal Engineer, Marine;
and

(b) if so, the justification of main-
taining the opiginal number of eizht
Divisions in Public Works Depart+
ment of Andaman and Nicobar
Islands.

.

Conti of P.W.D. Divisions is
justified on the basis of the value of
works executed according to the pre-
scribed yardstick.

Tenders called for by Andaman
P. W. D,

2798. Shrimati Savitri Nigam:
8hri H, C. Linga Reddy:

Will the Minister of Works, Hous-
ing and Urban Development be
pleased to state: .

(a) the total number of contractors
employesd by Andaman Public Works
Department and the total value of
works executed by them during the
last 3 years against the total sanc-
tioned amount;

(b) the number of cases under arbi-
tration;

(c) the number of contractors
whose payments are overdue; and

(d) the reasons for withholding
their payment or not paying them in
time?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) (i) The total number of
contractors employed by the Anda-
mans P.W.D, during the last 3 years
is 29.

(li) The total value of the works
executed by them during the last 3
years is Rs, 12,90,740]-,

(iii) The total sanctioned amount for
the same period is Rs, 4,17,65,320/~. , ’
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(b) Three cases, in one of which
the award has been given.

(c) One,
(d) Supply of Ka.tcha boulderg by

the contractor and his failure to stack
the materials properly.

Excess over Estimates of Works
Executed by Andaman P.W.D,

2799. Shrimati Savitri Nigam:
Shri H, C. Linga Reddy:

Will the Minister of Works, nous-
ing and Urban Devel be
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Shri Utiya:

Shri Kishen Pattnayak:

8hri Madhu Limaye:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 481 on the
28th July, 1966 regarding watches
seized in Bombay and state:

(a) whether the investigation have
since been concluded; and

(b) if so, the action taken against
the persons concerned?

Minister of Finance (Shrt
a Chaudhuri): (a) Yes, Sir.

The

K[achind

pleased to state:

(a) whether it is a fact that the
Andaman Public Works Department
never completes work according to
. the originally sanctioned estimates
but on second and third revised
estimates which raises the expenses
many times more than the cost origi-
nally estimated;

(b) if so, the reasons therefor;

(c) the number of works which
exceeded the originally estimated cost
and subsequent estimates separately
during the last two years;

(d) the action taken against the
officers responsible; and

(e) it not, the reasons therefor?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (e). The question is
of a general nature. If information is
desired in regard to some specific
works covering a specific period, an
effort will be made to collect the
information,

Watches Seized in Bombay

2800. Shri Bagri:
Shri Yashpal Singh:
8hri Ram Sewak Yadav:
Shri Hukam Chand
Kachhavalya:
8hri Bade:
Shij Vishram Prisad:

(b) As a result of adjudication pro-
ceedings, watches valued at Rs. 57,000
have been confiscated absolutely. No
personal penalties have been imposed
In respect of the remaining watches
valued at Rs. 27,000 show cause memos
have been issued to the persons con-
cerned.

Power Quota for Agriculture in
States

2801, Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri P, C. Borooah:
Shri M, L. Dwivedl:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any quota
fixed for the supply of power for
agricultural purposes in the various
States;

(b) if_not, whether such an arran-
t lated by Govern-

t is
ment' and

(¢) the present arrangements for
the supply of power to the agricul=
turists?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K, L.
Rao): (a) and (b). No. Generally
speaking shortage of power has noé
been a bottleneck in giving connec-
tiong for agricultural purposes.

'
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(c) Service connections to the agri-
culturists are given in the different
States provided suitable transmission
lines are available in the vicinity and
the connection justifies the financial
standards laid down for the purpose
by the particular State. However, all
the States have been requested to
liberalise the termg and conditions for
such connections on the basis of the
recommendations made in the Con-
ference of the Chairman of State
Electricity Boards held in November,
1965. :

Damodar Valley Corporation

2802. Shri Subodh Hansda:
Shri 8, C. Samanta:
Shri P, C. Borooah:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Dr. M. M. Das:

Will the Minister of [Irrigation
and Power be pleased to state:

(a) whether it is a fact that the
Damodar Valley Corporation had ap-
pointed two special Committees to
study the working and staffing pat-
tern of itg different Departments;

(b) whether these Committees
have completed their work and sub-
mitted their reports;

(c) it so, the main recommenda-
tions made by these committees teo
improve the efficiency and economy
of the Corporation; and

(d) whether these have been ac-
eepted by the Corporation?

The Minister of State in the Minis-
try of Irrigation and Power (Dr, K. L.
Rao): (a) Yes,

(b) to (d). The Committee set up
by the DVC to study the stafing
pattern and working of their Electri-
city Department has completeqd its
work and its report ig in the process
of drafting.

The other éoranee set up for
similar purposes in respect of the De-
partments, other than the Electricity

.

Department, has submitted its report
on five Departments. The main re-
commendations contained in the report
are indicated below:—

(1) Reduction of strength of per-
sonnel.

(i) Delegation of enhanced pow-
erg to the executive officers
with a view to minimising
references to the headquarters
office,

(iii) Simplification and streamlin-
ing of office procedure to ell=
minate duplication of work
e.g. introduction of single file
system, minimising of handl-
ing of files at different levels
etc.

(iv) Establishment of a unit for
Organisation and Method
Study.

(v) Introduction of incentive mes-
sureg for meritorious work.

(vi) Training of Staff.

(vii) Periodical inspection of offices
by the heads of departments
and offices.

(vill) Decentralisation of work e
far as possible,

Its examination of the remaining De-
partments is in progress. Pending
finalization of the report on the other
Departments, the Corporation have

pted the r dations of the
Committee on the five departments
and have issued orders in respect of
the following:—

(1) freezing initial direct re-
. cruitment to regular nom-
technical posts;

(2) stoppage of further recrul$-
ment of work-charged per-
sonnel;

(3) 10 per cent cut in Corpors-
tion's budget provision relst-
ing to overtime allowance,
travelling allowance and con-
tingent expenditure; and
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(4) Curtallment of expenditure
on vehicles.

Shortage of Water in D.V.C.

2863, Shri Subodh Hansda:
Shri 8, C. Samanta:
8Shri P. C. Borooah:
8hri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Dr. M. M. Das:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that
hydro-electric plants had to be shut
down due to shortage of water in
the Damodar Valley Corporation
reservoirs;

(b) it so, the period for which
they had to be closed down;

(c) whether these have
started functioning; and

(d) whether this had any effect on
the electric supply to the States and
whether any alternate arrangements
were made to make up the shortage?

now

The Minister of State in the
Ministry of Irrigation and Power (Dr.
K. L. Rao): (a) Due to shortage of
water in the DVC reservoirs, out of
three hydro-electric power stations,
Panchet Hill Station and Tilaiya Sta-
tion have already been closed. Mai-
thon hydro-electric  station is now
closed and will run for peaking pur-
poses only next month,

’(b) and (c): The hydro-electric
stations will remain closed through-
out the dry weather period and will
start functioning when the reservoir
gets replenished after the onset of
monsoon, Mainthon hydro-electric
station will, however, run for 2/3
months from December, 1966.

(d) No. Even in normal times the
hydel stations are mainly used for
peaking purposes, With the reduction
in hydel generation the thermal seis
will have to take the extra load. As
« the DVC system is inter-connected

.
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with severa] other gystems it can ob-
tain assistance from them, should the
situation demand it. With the commis-
sloning of the new 140 MW thermal
unit of the DVC at Durgapur shortly,
it will be possible not only to meet
DVC's 'wn requirement but also to
supply power to the adjoining systems
to meet shortages, if any, for some
time.

feelt & wafaga afeat

2804. 1 Toaw fag ¢
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wafaza foioifsferdi a1 adew
frar Iram agqr g9F a1z 37F Fawdl-
ww/izmra F fAq wera darc fr
AT |

Labour Camps and Markets fer
Vendors in Delhi

2805. Shri Shree Narayan Das:
Will the Minister of Works, Hous-
ing and Urban Development be
pleased to state:

(a) whether the question of draw-
ing up a comprehensive plan to
build labour camps for workers and
small markets in different areas
where vendors can be given shops at
modest rent, has been considered by
Government;

(b) whether the New Delhi Muni-
cipal Committee and the Delhi Muni-
cipal Corporation have sought the
help of Government for planned re-
habilitation of such people and
squatters; and

(e) it the replies to parts (a) and
(b) above be in the affirmative, the
decision taken thereon?

The Minister of Works, Housing
and Urban Development (Shrl Mehr
Chand Khanna): (a) to (c). A propo-
sal to provide shelters to persons,
who squatted on Government and
public lands in Delhi after the
31st July, 1960, in . barrack type
community sheds on the periphery of
the urban area of Delhi is under
consideration. If the proposal is ac-
cepted, the sheds will be put up by
the Muncipal Corporation of Delhi
and the necessary financial assistance
‘will be provided by Government.

The Municipal Corporation of Delhi
and the New Delhi Municipal
Committee have proposals to const-
truct stalls and markets in different
areag for the rehabilitation of licens-
ed rehriwals and vendors on road
berms. The New Delhi  Municipal
Committee’s request for allotment of
land for construction of shops/markets
is under consideration.

.

Trisult Hydel Project in Nepal

2808. Dr. M. M. Das:
8hri B, K. Das:
Bhri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta
8hri Subodh Hansda

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Trisuli Hydel Pro-
Ject in Nepal, which is being oxe-
cuted by India as a part of the Aid
Programme, is nearing completion
and one of the three units of genera-
tors has been commissioned;

(b) if not, the redsons for the delay;
and

(c) the total estimated cost of the
project and the foreign exchange
component of the cost?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K
L. Rao): (a) All the three generating
units under Siage 1 of the  Trisuli
Hydel Project have been commission-
ed.

(b) Does not arise.

(¢) The revised estimated cost of
the project is of the order of Rs. 12.87
crores. The foreign exchange com-
ponent is about £ 1,057,500.

Ajd from Abroad Spent om
Agriculture

2807. Dr. P. N. Khan:
Dr. M. M, Das:
8hri M. L. Dwivedl:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Finance be
pleased to state:

(a) the total amount of foreign aid,
loans and grants, received by India
during the Third Plan period;

(b) the amount and percentage of
the total amount received to that
spent on the development of agricul-
ture; and
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(c) whether it is a fact that the
amount spent on agriculture, is less
than one per cent. of the total for-
eign aid received during the Third

Plan period?
The Minister of Finance (Shri
8achindra Chaudhuri): (a) and (b).

The total amount of foreign aid (loans
and grants) received during the
Third Plan period was Rs. 2438 crores,
The amount allocated for development
of agriculture (viz. foreign exchange
for import of fertilizers, establishment
of irrigation facilities, manufacture of
fertilizers, ggricultural tractors, tillers,
etc,, but excluding rural electrifica-
tion, transport etc.) was Rs. 194 crores
which is approximately eight per cent
of the total aid. In addition to the
aid resources, foreign exchange allo-
eations were made during the Third
Plan for development of agriculture
of the order of Rs. 120 crores from
ether resources.

(c) No, sir.

Beard for Rural Water Supply Scheme

2808, Shri 8. C. Samanta:
Shri M, L. Dwivedi:

DECEMBER 1, 1968 Written Answers

6544

Shri Subodh Hansda:
8Shri Bhagwat Jha Asad:
Shri P. C. Borooah:

Dr. M. M. Das:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government have any
proposal under consideration to ap-
point a special machinery like the
Rural Water Supply Board to ensure
successful implementation of the
Rural Water Supply Scheme; and

(b) if so, the detalls thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b): The execution of water sup-
ply schemes is primarily the respon-
sibility of the State Governments,
However, with a view to expediting
action in this regard, the Government
of India had constituted a Drinking
Water Board in April, 1963. Its present
constitution and the terms of refer-
ence agre as follow:—

Constiturion

1. ShriD.P,
a. ShriR. R.

Karmarkar, M.P. .
Morarka, M.P. .

. . . . Chairman
Member

3. Shri Gian Prakash, Joint Secretary, M.msny of Henllh snd Family

Planning.
6. Shri N. V.

4. ShriS.
General of Health Services.

Terms o; Referenes

1. To dxscuss with the State Gov-
er the es for
processing their rural water
supply schemes with a view
to overcoming difficulties of
procedure and administrative
handicaps and to suggest ap-
propriate machinery for their
implementation;

2. to provide liaison between the
State Governments and the
Central Government with re-
gard to the fimiplementation

Modak, Consulting Public Healih Frgir cer. Bcmbay.
§. Shri M, P, Dube, M.L.A., Madhya Pradesh. . . .
Rajagopalan, Deputy Director Gereral (PHE) Directorate Mcmter-Searetuy

Member
Memter
Member

of the rural
schemes;

water supply

3. to advise the Central Govern-
ment regarding action to be
taken by them;

4, to do all such things as may
be possible and necessary to
assist the expeditious imple-
mentation of «ural water sup-
ply schemes especially in the
scarcity and difficult areas.
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Aslan Development Bank

2809. Shri Surendra Pal Singh: Will
the Minister of Finance be pleased to
state:

(a) the number of countries whe
have so far ratified the agreement
for the setting up of the Asian Deve-
lopment Bank; and

(b) how many more are yet to sign
the instrument of ratification before
the proposed bank can come into
existence?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Out of 31
countries which were signatories to
the Agreement establishing the Asian
Development Bank, 30 countries rati-
fled the Agreement within the pre-
scribed date viz, 30th September, 1966.

(b) None. The Bank has already
came into existence.

Change of Fiscal Year

2810. Shri Surendra Pal Singh: Will
the Minister of Finance be pleased to
state: 30

(a) whether there is any proposal
under consideration to change the
country’s fiscal year;

(b) if so, the reasons for which this
change is sought to be made; and

(c) the time by which Government
are likely to come to a final decision
in this regard?

The Minister of Finance (Shri
8achindra Chaudhuri): (a) The Gov-
ernment of India have considered this
matter on a number of occasions and
come to the conclusion that there
would be no great advantage in mak-
ing a change in the present fiscal year.

(b) and (c). Do not arise.

Birthday Purse to the Former Chief
Mjpister of UP,

2811. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:

. Sachindra Chaudhuri):

Shrl Indrajit Gupta:
Shri Sivamurthi Swamy:

Will the Minister of Finance be
pleased to state:

(a) whether the Central Govern-
ment have started an enquiry into
the sources of income of the donors
who contributed to the purse present-
ed to Shri C. B. Gupta, former Chief
Minister of U.P. on his 65th birthday;

(b) whether Government have de-
cided to levy Income-tax on the
purse;

(c) whether Shri C. B. Gupta has
raised any objection to this decision;

(d) if so, on what grounds; and

(e) the final decision taken in the
matter?

The Minister of Finance (Shri

(a) A list of
the donours has been called for from
the Samiti which presented the purse
to Shri C. B, Gupta. Necessary en-
quiry into the source of the donations
will be made by the Income-tax Offi-
cers concerned at the time of the
assessments of the donors.

(b) The question whether the
amount received by Shri C. B. Gupta
is taxable or not has to be decided by
the Income-tax Officer, who is the
statutory authority empowered to deal
with cases of assessment. As the
amount was received by Shri C. B.
Gupta during the financial year 1966-
67, it would fall to be assessed to
income-tax, if at all, in the assessment
year 1967-68, i.e. on or after the 1st
April, 1867,

(c) to (e).
Relief to Pensioners

2812. Shri P. R. Chakraverti:
Shri H, C. Linga Reddy:
Shrl Yashpal Singh:

Wil] the Minister of Finance be
pleased to state:

(a) whether the Central Govern-
ment have received a memorandum
from the P2nsioners’ Association;

Do not arise.
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(b) whether Government propose
to appoint any Committee to examine
the question of revision of the Pen-
sioners’ Act of 1871 and Pension
Commutation Rules to bring them in
line with the present day require-
ments; and

(¢) the steps if any, devised to give
immediate relief to the pensioners,
specially those who receive pensions
not exceeding Rs. 300 per month?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Govern-
ment have been receiving represen-
tations from certain Pensioners’ As-
sociations for the grant of reliet to
pensioners.

(b) No, Sir. The amount of pen-
sion admissible in a case is calculated
under the relevant Pension Rules, and
not under the provisions of the Pen-

.Sions Act, 1871. This Act, in fact,
contains inter alia some salutary pro-
visions for the pensioners like freedom

. from attachment of their pensions.
No revision of the Act is at present
contemplated. Commutation of pen-
sion is optional and the existing rules
do not call for any revision.

.¢) Ad hoc relief to pensioners has
been given from time to time, the
last occasion on which an increase was
given being in October, 1963, The
aforesaid increase covers personnel
in receipt of pension upto Rs. 200
p.m.

Land in Delhi for LIC,

2813. Shri P. R. Chakraverti:
Shrli H. C. Linga Reddy:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) whether Government are of the
view that organisations like the ULife
Insurance Corporation should con-
struct and make available suitable
accommodation to the public sector
undertakings;

(b) whether it is a fact that a large
plot of land in New Delhi has been
made available to the Life Insurance
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Corporation but no construction hes
yet been undertaken;

(c) whether Government have
sought information from the L.I.C.
a8 to how it wanted to utilise the
land; and

(d) if so, the reply thereto?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes.

(b) to (d). A plot of land measur-
ing 3.485 acres lying between the Jan-
path and Parliamnet Street has been
leased out to the Life Insurance Cor-
poration. The possession of this site

.was handed over to the Corporation

in December 1962. The Corporation
prepared building plants and submit-
ted them to the Delhi Development
Authority, but the latter could not
give celarance as the zonal develop-
ment plan of the area was under
consideration. Now, the zonal plan
has been finalised and approved by
the Government and the Corporation
has been advised to prepare their
building plans in accordance with the
zonal plan and to submit them to the
New Delhi Municipal Committee for
sanction. This matter was finalised
on the 5th of November, 1968 after
my discussion with the Chairman,
Life Insurance Corporation.

Layout Plan of New Colonies in
Delhi

2814. 8hri Yashpal Singh: Will the
Minister of Works, Housing and Urbaa
Devel be pl d to refer to
the reply given to Unstarred Question
No. 571 on the 28th July, 1968 regard-
ing the layout plans of new colonies
around Delhi and state:

(a) whether the zonal develop-
ment plans have since been finalised
by the Delhi Development Authority
and approved by Government; and

(b) the names of the unapproved
colonfes which are likely to be ap-
proved during the next six months?
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The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) Out of fifty
zonal development plans so far publi-
shed by the Delhi Development Au-
thority for inviting public objections/
suggestions, 11 zonal development
plans have since bcen approved by
the Government. The remaining zonal
plans are in the process of finalisation.

{b) The Government had appoint-
ed a Committee in September, 1966
to examine the problem of various
unauthorised colonies in Delhi. This
Commitfec has submitted its interim
report and have suggested, inter-alia
that such unauthorised constructions/
colonies as had come up before the
1st September, 1962 (i.e the date when

the Mastcr Plan of Delhi came into
force) and where construction of
substantial  nature exists, may be

considered for regularisation if they
conform to the land use shown in
the Plan and can be fitted into the
approved layout plan of the areas.
It is too early to indicate the names
of those unapproved colonies which
may be considered for regularisation
during the next six months.

Cemplaints against Officers of
Government Press, Aligarh

2815. Shrj Yashpal Singh: Wil] the
Minister of Works, Housing and Urban
Development be pleased to refer to
the reply given to Unstarred Question
No. 506 on the 28th July, 1968 regard-
ing complaints against officers of Gov-
ernment Press, Aligarh and state:

(a) whether investigations
since been completed;

have

(b) if not, the reasons therefor;
and
(c) when the investigations are

likely to be completed?

The Ministeg of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (c). The investiga-
tiong are nearing completion.

2323 (Ai) 1S54

~

Drugs and Pharmaceutical
Manufacturers

2816. Shri Bibhutj Mishra;
Shri K. N, Tiwary:

L]
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that she
said at the All-India Conference of
Drugs and Pharmaceutica]l Manufac-
turers held in Calcutta on the 17th
September, 19668 that the manufac-
turers should concentrate in the
manufacture of those items which
were most essential and which could
be manufactured with the least ex-
penditure in the way of foreign ex-
change; and

(b) if so, Government's initiative in
the matter and assistance so far pro-
posed to be given to the manufac-
turers in this regard? .

The Minister of Health and Family

Planning (Dr, Sushila Nayar): (a)
Yes.
(b) To achieve the purpose set

forth, Government's efforts have been
directed in two directions, namely,
(a) to screcn the raw materials requi-
red by manufacturers and to allow
import of only such raw materials as
are necessary for the processing of
essential drugs and (b) to seek the
co-operation of the medical profession
so as to ensure that only essential and
relatively inexpensive drugs are pre-
scribed. The following are the details
of the measures taken in this regard.

Government have, us far as possi-
ble, been rcecommending raw-mate-
rialg for the manufacture of only
those drugs which are considered
essential. The State Drugs Control
authorities were advised to weed out
non-essential drugs and also such
drugs whose therapeutic efficacy was
in doubt.

The National Formulary, a revised
edition of which has recently been
brought out, has been recommended
to the dical
colleges. etc. for ndopuon The Nat-
ional Formulary offers an eﬂechv.e'
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range of drugs, and since hospitals
and medical institutions would prefer
to adopt the Formulary for their
prescribing needs, most of the manu-
facturers will be inclined to market
them. .

Government have also appointed a
Committee of experts to draw up a
list of essential drugs. The object in
constituting this Committee is to
review the wide range of drugs which
are available for treatment of the
same range of diseases or conditions
and to recommend to medical practi-
tioners drugs which would be effect-
ive and at the same time comparatively
inexpensive in respect of the cost of
treatment. The Committee will sift
those drugs which are therapeutically
useful and adequate from those which
are relatively non-essentia] but which
may have acquired popularity on
scecount of long usage and propaganda.
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(@) &7 vawl ¥ wew A &
i SO TR IR E ?

foer Wt (st wetr Wlwd)
(%) fam wrareg ¥ 83 qF FHAT0-
fadrayor o yify fear mam & &
oF% ¥ §F A9 13 9 § A q@w
Frataat & FHmT 7Y g&a1 fAuife
FIX T4T FT T ATGI0E FATT § Y

g

(@) FIA fAd@T gFw

FONETT FRT e FEIT Y —
THIFA qEAT F FL @
cfeai
Y qRAT
AT | 19 14
sqoft i a2 20
P 32 23
JoT iy . 9 7
e 92 73

Conveyance Advance to Government
Employees
2821. Shri N. R. Laskar:
Shri R. Barua:

Will the Minister of Finance be
ple.sed to state:

(a) whether Government have any
proposal to raise the limit of ad-
vance for the purchase of motor
cars/scooters from 9 months payv to
12 months pay in the case of Cen-
tral Government employees in view
of rise in cost thereof; and

(b) il not, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The ad-
vance admissible for the purchase of
motor car is limited to 12 months’
pay (15 mont8y pay in respect of
employees drawing pay less than
Rs. 1,000\- per mensem) or Rs. 12,000/-

or the anticipated cost of the car,
whichever is the least, In the -ase of
a gcooter, the limit is Rs, 2,750|- or
9 months’ pay or the anticipated price
of the vehicle, whichever is the least.
There is no proposal to raise these
limits.

(b) The existing linfits are con-
sidered adequate as the Government
servants are expected to meet a small
part of the cost of a new vehicle from
their own resources.
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Electronic Computors in L.I.C.

2824. Shri Kolla Venkaiah: Will
the Minister of Finance be pleased to
state:

(a) the number of electronic coin-
putors proposed to be put in use by
the Life Insurance Corporation  uf
India this vear and in the next three
years,

o (b) the Offices where these Com-
putors are proposed to be used; and

(c) the cost of the Computors and
the foreign exchange involved therein?

The Ministér of Finance (Shri
Sachindra Chaudhuri); (a) and (b).

A computer has already been instal-
led at Bombay. Another is proposed
to be installed at Calcutta, At pre-
sent, the L.I.C. has no proposal under
consideration for any other computer
apart from these two, and it is rot
possible to say whether any other
computer wil! be instalied during the
next three or four ycars.

(¢) The purchase price of the 1BM
computer installed at Bombay was
Rs. 42 lakhs (excluding importation
charges and sales tax). This amount
has already been paid in India. For
the ICT computer to be installed in
the Calcutta office the present pur-
chase agreement is for Rs. 40 lakhs.
subject to the proviso that “the prices
will be increased or decreased” if
there is any change in the Standard
ICT Scales “between the date of
contract and de'ivery, “The L.IC.
has not, however, accepted any liabi-
litv to make payment in foreign ex-

* ghmge.
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Maternity Child Welfare and Family
Planning Centres

2825, Shri Kolla Venkaiah: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the average population for diff-
erent States by the end of Third Plan
that one maternity and child welfare
centre serves in the rural arca;

(b) the number of Family Planning
Centres in different States; and

(c) the steps taken to plan the per-
sonnel and man Family Planning
Centres in the rural areas?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
and (b). Two statements are laid
on the Table of the House. [Placed
in Library, See No. LT-7477/66].

(c) The staff mentioned in the en-
closed statement (Appendix ‘C’) has
been sanctioned for the Rural Family
Planning Organisation.

The State Governments reported
some difficulty regarding the recruit-
ment of doctors and extension edu-
cators.

There is a  general shortage of
doctors and therefore sume of the
posts of Assistant Surgeons Grade I

are vacant. Steps are however, being
taken to increase the mobility of
availab'e doctors by establishing

mobile units at the distriat level.
Stipends are also being provided by
the Central Government to medical
students so that after graduation the
services of the stipendiaries will be
available in the Family Planning
Programme,

The qualifications for the post of
B'ock Extension Educator have also
been relaxed,

.

The Lady Health Visitors and
A. N. Ms. are being trained to work in
the programme.



6557 Written Answers AGRAHAYANA 10, 1888 (SAKA) Written Answers€ s 58

Dr. V.KR.V. Rao’s visit toU K,

2826. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the. Minister of Planning and
Social Welfare be pleased to refer to
the reply given to Unstarred Question
No. 590 on the 28th July, 1866 and
state:

(a) whether Dr. V.KR.V. Rao, Mem-
ber, Planning Commission has since
submitted his report on the technical
education and practical experience in
Industry after returning from UK,;

(b) if so, the main features thereof;
and

(¢) the reaction of Governmeni
thereto?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
The report has not yet been submitted
as it is under preparation.

(b) and (c).

Monquitoes and Insects found in
a D.M.S. Milk Bottle

2827. Shri D. C, Sharma: Will the
Minister of Health and Family Plan-
ning be pleased to state:

Do not arise.

(a) whether it is a fact that mos-
quitocs and insects were found in a
milk bottle supplied by the Delhi Milk
Scheme at Srinivaspuri, New Delhi
during the last month;

(b) whether any investigations have
®een made into the matters; and

(¢) if so, with what results?

_ The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
and (b). Yes,

(¢) The bottle of milk was care-
fully examined in the Quality Control
Laboratory of the Scheme and was
found to contain pupae of insects. It
appears that when the empty milk
bottle was retprned to a milk depot
of the Scheme, the bottle was not
washed by the customer concerned.
Such left over milk attracts flies

which transfer eggs of various insects
to these bottles, In case the bottles
are not immediately returned to the
Dairy, milk in these is likely to get
dried, while the #ggs in the meantime
reach a further stage of growth, The
Scheme has an automatic washing
machine with elaborate arrangements
for thorough washing of the bottles.
Milk bottles with dried milk, how-
ever, may not satisfactorily be hand-
led by these washing machines in
all cases, and the normal practice is
for these bottles to be attended to
separately and given a manual wash-
ing. Unfortunately, in the case in
question the bottle seems to hanvc
escaped notice and manual washing,
and was filled with milk in the nor-

mal course after washing in the
bottle washer.
Instructions have been issued toe

ensure greater care to sce that soiled

bottles are washed manually be-
fore putting them into the washing
machine.

The Depot Managers have also been
instructed not to accept any un washed
hottles on return,

Raids by Income-Tax Oficers in U.P.

2828. Shri Dighe:
Shri Vishwa Nath Pandey:
Shri Utiya:
Shri Kishen Pattnayak:
Shri Ma@hy Limaye:

Will the Minister of Fimance be
pleased to refer to the reply given to
Unstarred Question No, 1282 on the
4th August, 1966 regarding Raids by
the Income-tax Officers in Uttar Pra-
desh and state:

(a) whether the investigations have
since been completed;

(b) if so, the result thereof; and

(c) if not, the reasons for the
delay?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The in-
vestigations are still in progress.

(b) Does not arise. .
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(¢) The delay is due to the fact that
the investigations involve verification
of voluminous books relating to
several branches. Every effort is
being made to comiplete the investi-
gations as early as possible.

Reclamation of Dry Lands in Madras

2829. Shri M, Malaichami: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether it is a fact that one of
the Members of the Planning Com-
mission had discussion with the Chiet
Minister of Madras State at Madias
regarding the possibilities of reclaim-
ing dry lands in Madras State re-
cently; and

(b) if so, the nature of discussion
and with what results?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) and (b), No Member of the Plan-
ning Commission hag any discussions
with the Chief Minister of Madras on
the subject of reclaiming dry lands
in Madras. Member, in charge of
Agriculture however, apprised him-
self of the problem of drought areas
in the State in the context of the
Tirupathi Conference of the Chief
Ministers of Madras, Mysore, Andhra
Pradesh and Maharashtra.

Central Advisory Committee on Land
Reforms

2830. Shri Kolla Veunkaiah:
Shri M. N. Swamy:

Will the Minister of Plaaning and
Social Welfare be pleased to siate:

(a) whether Government have re-
constituted the Central Advisory Com-
mittee on Land Reforms; and

(b) if so, its composition and func-
tior:s?
The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a)
' Yes.
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(b) There were two advisory com-
mittees, one for reviewing the pro-
gress of land reforms periodically,
suggesting further steps in this field
and advising on such specific issues
as might be referred to it from time
to time and another for advising on
problems and programmes concern-
ing settlement of landless workers on
land and taking a comprehensive view
of problems of agricultural labour
and of the measures needed in their
interest, As the two subjects are
closely related, the two committees
have been reorganised into one.

The composition of the reorganised
committee is given in the statement

laid on the Table of the House.
(Placed in Library, See No. LT-
7478/66].

Paper Factories

2831, Shri Daljit Singh: Will the
Minister of Planning and Soclal
Welfare be pleased to refer to the
reply given to Unstarred Question
No. 1301 on the 4th August, 1966 and
state:

(a) whether the United Nations Pulp
and Paper Expert has submitted his
report regarding setting up of paper
factories in the country,

(by if so, Government’s reactiun

trereto; and

(c) where the paper factories are
likely to be located?

The Minister of Planning and Social
Welfare (S8hri Asoka Mehta): (a)
The U.N. Pulp and Paper Expert has
recently submitted his report to the
U.N. authorities, The report has not
so far been released by them.

(b) and (c). Do not arise,

Fourth Five Year Plan

2832, Shri K. C. Pant: Will the
Minister of Planning and Secial Wel-
fare be pleased to state the time by
which the Fourth Five Year Plan
will be finalised?
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The Minister of Planning and So-
cial Welfare (Shri Asoka Mehta):
‘The Planning Commission expects to
finalise the draft of the Final Report
by the middle of January, 1967.

Aid to Orissa

2833. Shri Ramachandra Mallick:
Shri 'Sudhansu Das:

Wii! the Minister of Planning and
Social Welfare be pleased to state:

(a) the total amount required by
Government of Orissa during the
Fourth Plan period;

\b) the details thereof, and

(c) the total amount of aid and
Central assistance proposed to be
given to the Government of Orissa
during the Fourth Plan period?

The Minister of Plarnning and Social
Welfare (Shri Asoka Mehta): | (a)
to (c). Against Rs. 305.8 crores in-
dicated in the Draft Fourth Five
Year Plan of Orissa, an amount of
Rs. 300 crores has been agreed to,
after discussions. Centra] Assistance
for the Fourth Plan of Orissa is
tentatively proposed at Rs 150 crores.
A statement indicating the details of
Outlays, is plared on the Table of
the House. [Placed in Library. See
No. LT-7488/66].

Flood Control in Assam

2834. Shri P, C, Borooah:
Minister of Irrigation and
be pleased to state:

Will the
Power

(a) whether Government have con-
sidered the request of the Assam Gov-
ernment for meeting the gap of Rs. 318
lakhs for flood contro] in the annual
plan for this year; and

b) if so, the decision taxen in th.
mstter?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) ang (b). As against the
Plan provision of Rs. 200 lakhg for
1966-67, the Assam Government have
now intimated their requirements as
Rs. 402 lakhs for their continuing

flood control sch The request
for additional allocation of funds is
under consideration,

Fertility Control

2835. Shri Kindar Lal:
Shrj Vishwa Nath Pandey:

Wiil the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that investi-
gation on fertility control with che-
mical agents or immunological me-
thods have been undertaken by the
Central Family Planning Institute
recently; and

tb) if so, the resuitz thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
No. "

(b) Does not arise,

Mechaniseq Boat carrying smuggled
Textiles at Kankesantural in Ceylon

2836. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Wiii the Minister of Finance ULe
pleased to state:

(8) whether it is a fact that a
ewechaniseq boat carrying 17 burdles
of textiles worth about Rs. 2,50,000
suspected to have been smuggled into
Ceylon from India was seized by the
Police at Kankesantural in North
Ceylon on the 28th October, 1966; and

(L) if so, the action taken by Gov-
erament in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) It is re-
ported that on 28th October, 1966 the
police officers in Ceylon seized a
mechanised boat owned by a Cey-
lonese naional at Valvettiturai 1n
Ceylon and recovered 17 bales of
goods including textiles.

(b) The concerned customs authori-
ties have heen asked to enquire if
the seized goods were smuggled out »
of India. .,
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Equipment for Ramgundam Phermal
Plant

2837. Shri M. R. Krishna:

Shri Ramapathi Rao:

Wili the Minister of Irrigatiom and
Power be pleased to state:

-

(a) whether the equipment intend-
«d fur Ramgundam Thermal Plant ini-
peunded by Pakistan has since been
released by them; and

(b) if so, whether this equipment
will te utilised at Ramgundam er
shifted to some other place?

The Minister of State in the Min-
istry of Irrigation and Power (Dr.
K. L. Rao): (a) Yes.

(b) The equipment has been wuti-
lised at Ramgundam Therma] Station.

Tiiot Project for Chilg Welfare

2838. Shri Rama Chandra Mallick:
Shri Sudhansu Das:
Will the Minister of Planning amd
Soeial Welfare be pleased to state:

(a) whether it is a fact that, the
Wetherlands Government has set up a
Dutch Foundation of Child Welfare
in Incdia to launch an integrated pilct
project for Child Wellare; and

(b) if so, the details thereof?

The Deputy Minister im the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No.

(b) Does not arise.

International Village for Children at
Badarpur

2839. Shri Rama Chandra Mallick:
Shri Sudhansu Das:

Wil the Minister of Planning and
Social Welfare be pleased to state:

(a) whether it ig a fact that the
Indian Council for Child Welfare has
received the first instalment of
$120,000 from the SOS International
Kinderoff of Austria towards the sat-
ting up of the International Village
for Children in Badarpur; .and

‘ (b) if so, the details thereof?
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The Deputy Ministor in the Depart-

memt of Social Welfare (Shrimati

Chandrasekhar): (a) No,

(b) Does not arise,

New Five Paise Coing

2840. shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(@) whether it is a fact that Gov-
ernment propose to introduce new
Five Paise coins in light alloy; and

(W) if so, when and the reasons
therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

The new Five Paise coin will be in
aluminium-magnesium alloy.

(b) It is proposed {o issue the new
coin from 1987, The main considera-
tion for issuing this new coin in
aluminium-magnesium alloy is to
save foreign exchange and obtain
economies by avoiding the use of
copper and nickel, which constitute
the alloy in the Five Paise coin at
present in circulation,

Educational Facilities to Tribal People-

2841, Shri H. C. Soy: Will the Min-
ister of Planning and Social Welfare
be pleased to state:

() whether it is a fact that 1ihe
tribal people in the majority of Tribal
Develepment Blocks do not have a
minimum of educational development,
e¢ven after the Third Five Year Plans
and there is serious paucity of edu-
caled tribal personnel even for super-
vigory and junior field staff in Tribal
Development blocks;

(b) whether it is a fact that in
Eihar specially, there is an increasing
demand for more schools including
iligh Schools and Technical Schonls
in the interior forest and rural areas;

(c) whether it is alsoea fact that
according to the present instructions
and regulations of the Department,
large funds usually surrendered for-
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nen-expenditure on other heads like
co-operation and communications are
not permitted to be spent on educa-
tional needs of the tribal people; and

(d) if so, whether Government pro-
pere to allocate 50 per cent on edu-
cation and 50 per cent on agriculture
out of the total Tribal Developments
block allocation during the Fourth
Flan period?

The Deputy Minister in the Depart-

ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes.

(b) Yes.

(c) No,

(d) The question does not arise.

i W\ arieaT WY ST § NI
AT W A fgd & S wvn
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Reservation of Officers in C.W.P.C.

2843 Shrimati Renu Chakravartty :
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that many
officers in the Central Water and
Power Commission are being reverted
on account of economy drive;

(b) whether a list of thirteen extra
Assistant Directors was  published
ordering their reversion;

(¢) the reasons for quashing this
list and extending it with the addition
of certain new namecs;

(d) whether it is also a fact that
a number of deputationists from
various Stateg are being retaineq for
years even after the expiry of their
deputation period;

(e) whether the deputationists cost
much more than the Officers of the:
C.W.P.C; and

(f) if so, the total savings effected
by their reversions?

The Minister of State in the Minis-
try of Irrigation ang Power (Dr. K. L.
Rao): (a) to (c). Yes. Initially
thirteen and later two more tempo-
rary posts of Extra Assistant Direc-
tors in the Central Water and Power
Commission (Water Wing) were dis-
continued from 1st October, 1966 on
grounds of economy, Fifteen officers,
who had' been promoted against the
above posts as an ad hoc arrange-
ment, were consequently reverted. .,
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(d) There are no deputationists ‘n
-the grade of Extra Assistant Direc-
.tor in the Central Water and Power
-Commission, N

(e) Certain percentage of Class I
-engineering posts in the grades of
.Assistant Director, Deputy Director,
Director and Chief Engineer in (e
Central Water and Power Commis-
sion is filled by obtaining the ser-
vices of officers of various States
Governments|State Electricity Boards,
on deputation, for specifieq periods,
in accordance with the Service Rules.
In order to attract suitable officers
from State Governments|State Elec-
tricity Boards for service under the
Central Water and Power Commis-
sion, the deputationists are allowed
certain additional emoluments as ad-
missible under the rules.

(f) Does not arise in view of (d)
and (e) above,

State Bank of India Supervisory Staff

2844, Shrimati Renu Chakravartty:
Will the Minister of Finance be
pleased to state:

(a) whether the State Bank of Indim
supervisory staff get no casual jeave;

(b) how much earned leave they

get;

(¢) whether they are forced to work
on Sundays and holidays without
- compensation;

(d) whether their dearnesg allow-
ance has ' remained stagnant for the
last 15 years;

(e) whether the rate of bonus paid
to them is at lower rate as compared
to other staff; and

(f) whether Government propose to
settle these matters through bi-partite
discussions with the Supervisory Staff
Association?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The
Bank’s Service Rules do not provide
for any casual leave but leave at

, short notice is given, Whenever feasi-

‘ble.
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(b) One day for every eleven days
of duty.

(c) Occasionally they may have to
work on Sundays or other holidays to
deal with urgent wok but on such
occasions they are granted compen-

satory holidays in the followiig
week. .
(d) Though the rate of dearness

allowance expressed as a percentage of
pay (30%) has remained taticnerv
since April, 1951 the actual amount
paid has increased from time .o time
with every upward revision of the
scales of pay. The last such revision
took place in August, 1965.

(e) Under the provisions of the
Payment of Bonus Act, 1965, the
supervisory staff are also being paid
bonug at the prescribed raies, though
they were not being paid such bonus
immediately before the coming into
force of the Act. The workmen staff
are, however, paid an additional ad-
hoc bonus whenever the amoint of
bonus, as determined under the pro-
visions of the Act, falls short of {wo
months’ substantive pay in order ‘o.
1.aintain the rate at which bonuc
was being paid to them prior to the
coming into force of the Act.

(f) Bi-partite talks are already
taking place between the manage-
ment and the representativey of the
supervisory staff in regard to the
latter’s demands. Governmen! do not
consider it necessary to intervene ‘n
the matter.

Employee’s Union

2845, Shri Balmiki: Wil] the Min-
ister of Health and Family Plunning
be pleased to state:

(a) whether it is a fact that the
Lady Mardinge Medica]l College and
Hospital Employees’ Union, New
Delhij had given a notice for strike
in the last month;

(b) if so, the reasoms therefor;

(¢) whether it is also a fact that
settlement on a breach between the
Union and the administration of Lady
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Hardinge Hospital was arrived at on
‘the 31st May, 1961; and

(d) if so, how far the spirit of that
settlement was carried out and what
ig the present position in this regard?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
Yes; but later they withdrew the
notice,

(b) The reasons for serving the
Notice was alleged failure on the
part of the Management to mcet the
demands of the Union.

(c) Yes.

(d) So far as the Government are
aware, there has been no faiure on
the part of the Management in the
implementation of the settlement
arrived at between the Union and
the Management. It was, inter alia,
decided that an Officer would review
the cases of dismissed|discharged -m-
ployees. Accordingly, a review was
conducted by the Commissioner of
Departmental Enquiries in the Min-
istry of Home Affairs. The Review-
ing Officer's report went against the
Union, Subsequently, the Chief
Labour Commissioner, Delhi referred
the dispute to the Labour Tribtunal
for adjudication. The Tribuial ~ave
its award in 1964, The Tribunal, inter
alia, upheld the findings of the Re-
viewing Officer so far as dismissal/
discharge of the employees was con-
cerned. However the Tribuna] feund
fault with the procedure followed hv
the Reviewing Officer. The award of
the Tribunal has been fuily imple-
mented by the Manag ment,

Necessary steps have already been
taken to carry out a fresh review re-
moving the procedural defect pointed
out by the Tribunal,

Appraisers and Examiners of Customs
Department
.

2846. Shri Shree Narayan Dag: Will
the Minister of Fimance be pleased

to state:
.

(a) whether the pay and status of
Principal Appraisers, Appraisers and
Examiners of the Customs Depart-
ment have been upgraded in the light
of the recommendationg of Customs
Reorganisation Committee, the Second
Pay Commission and the Santhanam
Committee;

(b) if not, the reasons therefor; and

(c) whether the Customs Re-orga-
nisation Committee had suggested that
there should be parity between the
above mentioned cadres ang Assistant
Collector (Centra] Excise Class II and
Deputy Superintendent Central Excise,
non-gazetted);

(d) if so, the reasons for discrimi-
nation between the pay and status of
these cadreg of the Central Excise
and those of cadres referred to in
part (a) of the question; and

(e) the steps being taken in the
matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The Customs Reorganisation Com-

mittee recommended upgradation of
the posts of Principal Appraisers,
Class II to Class I. The matter is
under consideration.

The S d Pay C ission did
not make any recommendation about
the status and rank in respect of any
of the posts in the Appraising De-
partment of the Custom Houses.
Their recommendations about revi-
sion of scales of pay of various posts
in the Appraising Department have
already been implemented,

The Santhanam Committge made a
general recommendation for higher

status, rank and better pay to the
Appraisers. This is still under con-
sideration.

None of these Committees has made
any recommendations regarding the
status and rank of the Examiners.

(c) to (e). The Customs Reorganl-
sation Committee did not make any
recommendation about maintenance .





